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LEGISLATIVE ASSEMBLY.
Monday, 14th September, 1931,

ADDRESS BY HIS EXCELLENCY THE VICEROY TO THE
MEMBERS OF THE COUNCIL OF STATE AND THE LEGIS-
LATIVE ASSEMBLY.

H. E. the Viceroy : Gentlemen of the Indian Legislature, as a
preliminary to my general remarks this morning, I wish at once to make
reference to the tragic death of Sir Steuart Pears, the Chief Commissioner
of the North-West Frontier Province, which oecurred at Nathis Gali on
the 9th of this month. In him the Government of India have lost an
officer of wide experience, sound judgment and immense knowledge of
the Frontier, whose services could ill be spared at the present juncture.
I wish to pay this brief tribute to his memory and to tender to Lady Pears
an cxpression of my deep and sincere sympathy, with which, 1 am sure,
you will all desire to be associated.

I consider it a great privilege and pleasure, as Vieeroy of India,
to meet to-day and to welcome Honourable Members of both our Legislative
Chambers, who are gathered here to assist and advise my Government
on the important matters which will be laid before them during this
Session for their consideration. I should like to extend a special word of
greeting to you, Sir Henry Moncrieff Smith, who, as President of the
Council of State, have upheld the dignity and usefulness of our second
Chamber during the period of your tenure of that high office. And 1 am
delighted to extend an equally sincere greeting to my old friend, the
President of the Legislative Assembly, for I feel that it is to re a parti-
cularly happy augury that in his person I am renewing an association
full of pleasant memories of the days when Sir Ibrahim Rahimioolah gave
me such valuable assistance in guiding the destinies of the Presidency of
Bombay. :

We are met at a time when the future development and progress of
India are engaging the attention of our delegates in London, and we all
trust {hat their discussions with their British fellow-delegates, which Lave
just recommenced, may produce the best possible results, at a time too when
hoth the political, the financial and economic conditions of the country are
causing us all the greatest anxiety and concern. It is surely a time
when, more than ever before, all races, classes and communities in India
should cultivate the spirit of co-operation, of mutual confldence and trust,
for is it not true to say that we all have a great common purpose in view,
namely, the handing over to Indians the responsibility of the administra-
tion of their local affairs, with a view to securing for India an absolutely
equa) position alongside the other Dominions within the British Empire ?
Let me now give you some information as to such important happerings
that have taken place, such fresh problems that will have to be faced,
since last Honourable Members met for their administrative duties.

I am glad to be able to inform you that, in the field of external
affairs, our foreign relations are of a perfectly satisfactory character, and
that our relations with the Foreign States whose boundaries adjoin India
continue most cordial in every way.

Let me turn your attention for a few moments to inter-Imperial
relations.

( 341 )
L185LAD



342 LEGISLATIVE ASSEMBLY.  [l14TH SEPTEMBER 1931,

[H. E. the Vieeroy.]

As Honourable Members are aware, the Government of India deputed
the Right Honourable V. S. Srinivasa Sastri to represent them before
the Joint Seleect Committee of the two Houses of Parliament in London
on the question of East Africa. Mr. Sastri gave evidence before the Com-
mittee towards the middle of June, and widespread satisfaction will be
felt at the fact that, on the question of Closer Union, the views, which the
Government of India finally authorised him to express on their bchaif,
were in complete accord with those of non-official Indian opinion, both in
this ecountry and in East Africa. My Government now await the report
of the Committee with great interest.

The depression in the rubber and, latterly, in the tea industry has
seriously affected the Indian labourer in Malaya and Ceylon. The Govern-
ments of these two territories have shown a commendable spirit of co-
opcration with us in ensuring that the measure of sacrifice imposed by the
economic crisis on the Indian labourer is not proportionately greater than
what he.can legitimately be expected to bear along with the other elements
engaged in the industry, and that the labourer, who is not prepared to
bear his share of the sacrifice, is repatriated to this country free of cost.
My Government are watching the economic situation, in so far as it affeets
the Indian labourer, with constant and sympathetic vigilance and will do
all that lies in their power to safeguard his interests.

‘When the Order in Council on the subject of the franchise in Ceylon
was first promulgated, there was considerable misgiving as to its effeet
on the Indian aspirant to the vote. It was feared that the requirement of
a certificate of permanent settlement would have the effect of debarring
a great many Indians from claiming the franchise. Honourable Members
will be glad to hear that the great majority of Indians, who have sought
admission to the electoral roll, have done so on the strength of domicile
which can be established by a proof of five years’ continuous residence
in the Island. The total number of Indian electors is over 100,000 and
it is hoped that, as the Indian population of Ceylon learns to appreciate
the value of the vote and of organisation, their numbers will increase.
Meanwhile, my Government have learnt with great satisfaction that one
of the Indian elected Members of the State Council has secured a seat
in the Ministry.

Early in the new year representatives of the Government of India
will meet the representatives of the Government of the Union of South
Africa to consider matters arising out of the working of the Cape Town
Agreement which was concluded in 1927. As Honourable Members are
aware, the Union Government, in deference to our representations, have
agreed to postpone consideration of the Bill to regulate the tenure and
ownership of immovable properties by Indians in the Transvaal until
after this Conference which will also consider this projected measure of
legislation. My Government are deeply appreciative of the spirit of
friendliness of which this decision of the Union Government is a sign,
and earnestly hope that it will help to ensure for the Conference an issue
satisfactory and honourable both to India and to South Africa. Non-
official Indian opinion, both in South Afrieca and in this country, bas
been greatly alarmed by this Bill, as also by certain other legislation, of
vhich the recent amendment of the Immigration Act of the Union in
respect of the value of Transvaal Registration certificates is the most
impertant. The Government of India are of opinion that there is justi-
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fication for this feeling, but do not despair of a satisfactory settlement
of all these questions, provided that the representatives of both Govern-
ments approach them with earnest resolution to maintain and, indeed,
improve upon the friendly relations which the Conference of 1927 did so
much to establish. I feel confident that the interests of India will be
fully rwintained by her representatives under the wise and abl: Chairman-
ship of Sir Fazl-i-Husain. '

In his speech at the opening of the Legislative Assembly in January
last, my predecessor made reference to the collapse in world prices of
agricultural products, and the distress which was thereby being caused.
Except in a few cases, there has, I am afraid, been no improvement in the
trend of prices since then, and the situation for a country which is as
dependent as India on the prices she realises for the products of her fields
is one of great anxiety. My Government have been watching the situation
with concern. I am glad to be able to say that the reports which we have
received show that Local Governments have been adopting vigorous
measures to grapple with it. Substantial remissions and suspeusions ofx
land revenue have been granted wherever the situation rendered such a-
conrse necessary and similar measures have been adopted in respect of
local rates and irrigation dues in several Provinces. Agricultural loans
have been given on a liberal scale and concessions made in the matier of
the repavment of outstanding loans, and when necessary measures have
also been taken to open test relief works and to distribute gratuitous relief.
In Madras and the United Provinces committees were appointed by the
Local (Governments to enquire into the existing situation and snuggoest
measures of relief, and the recommendatiens made by these committees are
being given effect to as far as possible. Harvest prospects in themsclves,
T am happy to be able to say, are promising. The reports which we have
received show that except in Sind. Upper Burma and, in particular, parts
of Bengal which have reecently been visited by the most disastrons flonds,
the condition of the crops and agricultural prospects are, generally speak-
ing, satisfactory.

‘What then is wanted to bring about a general improvement in the
situation is a rise in prices. For that we must, I am afraid, wait for the
revival, which we all hope will not be miuch farther delayed, in zeneral
economic conditions throughout the world.

India, as one of the original signatories of the Covenant of the iLeague
of Nations, has always taken a prominent part in the deliberations of the
Assembly ; and, in accordance with the desire expressed on many occasions
by the Indian Legislature, our Delegation is, for the third time, being
led by a distinguished Indian. The League, as is well-known, concerns
itself not only with its primary objects of disarmament and peace, but also
with other beneficent and humanitarian activities ; and in these as well
as in the matter of co-operation in the economic and social spheres which
form a considerable part of the League’s functions, India is largely con-
cerned and her Delegates have always evinced therein a lively interest.
T am sure I shall be voicing the sentiments of all of you when I wish Sir
B. L. Mitter and his colleagues on the Delegation every success in the work
of the Session which commenced last Monday.

In addressing you last January at Delhi, my predecessor referred to
tlhe Royal Commission on Labour presided over by my Right Honourable
friend, Mr. Whitley, which was then engaged in the concluding stages
of its work. The Report of the Commission has since been published, and

L185I.AD A2
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their recommendations are receiving the careful consideration of the Gov-
ernment of India. After consultation with the Provincial Governments,
proposals for legislation will in due course be placed before the Legislature.
The thanks of the Government and people of India are due to Mr. Whitley
and his colleagues for their valuable report based on a very thorough
investigation of the conditions of labour in this country.

I should also like to acknowledge the invaluable services rendered on
behalf of India at the International Labour Conferences by Sir Atul
Chatterjee who has recently relinquished charge of his duties as High
Commissioner for India. Sir Atul was associated with the International
Labour Organisation from its inception in 1919. Out of the 15 Sessions of
the Conference held so far, Sir Atul has attended no less than 11, and
from 1926 he has been in addition the permanent representative of the
Government of India on the Governing Body of the International Labour
Orgunisation.. His election as President of the International Labour
Clonference in 1927 was a signal honour to India.

I now come to the matter which is that of most immediate practical
importance—the financial situation.

At the outset I must express my appreciation of the great services
rendered by those chosen by the Legislature to represent them on the
various Retrenchment Committees. This is an oecasion on which my
‘Government, in a desire to aet in a manner responsive to public opinion
.as represented in the Legislature, have invited the unofficial representatives
to join with them, and lend them their support, in perforining a very
.difficult, a very unpleasant, but yet a very necessary task. It is with
great appreciation that I have been able to note how whole-hearted has been
the response to thir invitation. During the past months a great number of
your Members have been devoting themselves in different places to an
cxhaustive examination of the various fields of public expenditure. Their
work has been given ungrudgingly, often at great inconvenience and per-
sonal sucrifice. One Member, the late Mr. K. C. Roy, whose untimely and
tragic loss I, and all of you, so deeply deplore, continued his labours on
one of the most arduous Sub-Committees almost to the very raoment when
he was struck down.

1 am glad to have this opportunity to express the appreciation and
thanks of myself and of my Government for the public services thus
rendered hy all members of these Committees.

Their interim reports will receive the most urgent consideration by my
Government, for the introduction of practical measures brooks no delay.
Let me now say a few words about our financial plans.

In present circumstances, India, like practically every other country,
mnst regard it as her foremost duty to devise means to weather the
unprecedented economic storm which is now dlsturbmg the whole world.
It is cssential in the interests of the country’s eredit that special action
in this matter should not be delayed, and you will be mformed ghortly of
my Government's proposals for dealing with the situation. For the pre-
sent it snffices for me to announce clearly and decisively that we are
determnined to meet the situation adequately, and to maintain those
principles of sound finance which India has always followed. This time
of constitutional change is not one for making dangerous experiments
with untried methods. On the contrary, we shall work on the proved
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principles which in the long run always reward those who have the
courage and tenacity to hold fast to them. I would add that rumours
that my Government propose to meet the difficulties by such methods as
lowering the value of the country’s currency are entirely unfounded.

The plans necessary to restore financial equilibrium will inevitably
demand sacrifices from all classes from the highest downwards, and I am
confident not only that these sacrifices will be willingly made, but that
India will emerge successfully from her present troubles. The intrinsie
position of India is thoroughly sound. She has not pledged her credit to
finance extravagant or unproductive expenditure ; her trade is based on
commodities which are necessities for the world, and she can produce them
on terms which can compete with any other country. Such difficultics as
we musi now encounter are caused, not by any internal defects, but
by au economic cyclone which has come equally upon all the world, and
which no single country by its own isolated action can alleviate. Our task
in these circumstances is to preserve the situation until the force of the,
tempest is past. And, in order that we may succeed in this task, the one
great need is that all classes and communities in India, officiuls and
businessmen, Indians and Europeans, town and country, should pull
together with a common effort. This is a time for all those who are serving
India, or who owe to her their political or economic allegiance, te put the
public Literest above all thoughts of private gain or political advantage.
This is the appeal which T wish to broadcast to the country. If it is
heard, then 1 can safely prophesy that India will emerge strengthened from
her trials, and that in years to come she will be able to look back upon
the present purging process as an event which, though painful at the
time, was a blessing in disguise. The public finances will have been
thoroughly overhauled, and the new constitution will start with troubles of
this kind behind it, and with a clear road for improvement in the future.

The eyes of India are now fixed on those statesmen who are sitting
in London and carrying on the work of constitutional reform which
received such an auspicious beginning last winter culminating in the
announcement of His Majesty’s Government on the 19th of January which
went far ahead of any previous declaration of their policy and set the stage
afresh for co-operation in the great task of Indian constitutional reform.
The delegates attending the Conference will be confronted with many
difficnlt details, but it is a matter of the greatest satisfaction to know
that every party is now represented at the Round Table Conference, and
it is my earnest hope that an agreed solution will be reached in regard
to constitutional matters including an agreement on communal questions
to the satisfaction of all communities, especially the minorities, the
safeguarding of whose rights has been assured by His Majesty’s Govern-
ment. I would point out that in matters affecting the Reforms my Govern-
ment has not been idle since the adjournment of the Round Table Confer-
ence last winter. Apart from material supplied to the Secretary of State,
it has set up enquiries on the lines directed by the Conference. The
experts’ proposals on the financial consequences of the separation of Burma
have been submitted for consideration to the Standing- Finance Com-
mittee. Copies of the report of the North-West Frontier Province Subjects
(‘ommittee have been supplied to all Members of the Legislature. The
recommendations of the Committee have been conceived on izenerous lines
and will, it is hoped, meet the aspirations of the Frontier Province to
stand on a position of constitutional equality with the other Provinces.
The Sind financial enquiry is now in progress and plans have already



c e

846 LEGISLATIVE ASSEMBLY. [l4TH SEPTEMBER 1931.

{H E. the Viceroy.]

been made to set up the Orissa Committee during the eold weather., The
Federnl Structure Committee in London has already resumed its labours
accornpanied by the good wishes of all in India, and I must emphasise
once again the supreme desirability of maintaining peaceful eonditions in
India during the discussions which are now taking place, and 1 appeal
with ali the emphasis at my command to those who have the interests of
this great country at heart to preserve an atmosphere of pcace and
tranquillity.

We must all have been shocked and horrified at the brutal and
senseless murders and attempts to murder which have taken place in this
country during the last few months, and I am sure we should all wish
to express our deepest sympathy with the families of Mr. Garlick and
Khan Bahadur Ahsanullah and Lieutenant Hext who have all met their
deaths at the hands of thcse assassins, and by whose deaths we have lost
three officers who in their several ways were giving valuable service to this
country and the British Empire. I think too that we should wish to
express our feelings of grateful thanks for the Providential escape from
death of His Excellency the Governor of Bombay and Mr, Cassells, the
Commissioner of Dacca.

A disquieting feature of these tragic happenings lies in the fact that
these outrages have been committed for the most part by immature youths
who, at the most emotional and susceptible time of their lives, are being,
literally, exploited through the teachings and writings of revolutionary
leaders to carry out their criminal and murderous designs. While Local
Governuents are primarily concerned in the arduous and dangerous task
of combating this movement, I feel that they are entitled to receive all
assistance within rcason that we are able to give. I am confident that T
and my Government in the performance of our manifest duty can rely
on the support of Honourable Members in taking all necessary and reason-
able steps tc stamp out these terrorist and revolutionary activities which
are dcstroying the fair name of India in the eyes of the world.

I am glad to be able to inform Honourable Members that the situation
in Burma, which has for months past been causing us much anxiety and
soncern, has within the last few weeks been showing signs of marked
improvement. It is a matter of particular gratification that there has
been a cessation, which I hope will be maintained, of racial and communal
strife. I profoundly trust that before long peaceful conditions will once
again be the happy lot of that Province.

T am sure you would wish me to express our thanks to officers and
men both of the Army and the Police for the admirable way in which they
have carried out their duties under the most difficult and trying conditions,
and, while we must all sympathise with His Excellency the Governor of
Burma and his Government on the difficulties they have had to surmount,
T can confidently assure you that their one desire is to get back to normal
conditions as soon as possible, to pursue a policy of clemeney as far as
circumstances will allow, and to take all practicable measures for the relief
of economic distress.

In leaving you to carry on your duties, I trust that a great Providence
may guide you in your labours and that the results of your deliberations
may prove of lasting benefit to our country and to all classes of its people.
(Applause.)



Thc Assembly met in the Assembly Chamber at a Quarter Past
Twelve of the Clock, Mr. President in the Chair, | ;

THE INDIAN PRESS BILL—contd.

Mr. President : The House will now resume further consideraticn
of the Press Bill.

"Mr. C. 8. Ranga Iyer (Rohilkund and Kumaon Divisions : Non-
Muhammadan Rural) : Sir, at the very outset I think it is but very
proper that I should express the feelings on this side of the House in
regard to the great and memorable speech that we have been given by His
Excellency the Viceroy ; and I may say on behalf of the Opposition that
the Opposition wholly endorses the following passage in His Excellency’s
speech when he referred to a disquieting feature of these tragic happen-
ings as lying in the fact, ¢‘ that these outrages have been committed for
the wost part by immature youths who at the most emotional and sus*
ceptible time of their lives are being literally exploited through the
teachings and writings of revolutionary leaders to carry out their
criminal and murderous designs ’’. Sir, we fully agree with His Ex-
celleney that so far as these immature youths are concerned, they are
being diabolically misled by revolutionary teachings. His Excellency
wenti on to say :

‘¢ T am confident that I and my Government in the performance of our manifest
duty can rely on the support of Honourable Members in taking all necessary and
reasonable steps to stamp. out these terrorist and revolutionary activities.’’

I assure His Excellency on behalf of the Opposition that His Excellency’s
Government may count upon Honourable Members to give their help in
all necessary and reasonable steps to stamp out these terrorist and re-
volutionary activities. We are at one with the Government and His
Excellency the Viceroy in thinking that these revolutionary activities
and terrorist preachings are hampering the healthy and legitimate
growth of Indian nationalism.

Now, if I may examine the Bill before us in the light of this observa-
tion, I may say straightaway that there are certain things in this Bill
which are unnecessary and there are certain things which are unreason-
able, and what is unnecessary and what is unreasonable will not receive
the support of this House, whereas if the Government were to deal
straight with the terrorist movement, instead of trying to rope in the
Indian Press, I am sure the opposition on this side of the House would
give the Government cvery encouragement and every support. I shail
presently show how this Bill will not and cannot stop the activities of
the revolutionaries, and how this Bill will not and eannot put an end tu
the terrorist movement in India. Was there not a terrorist movement
daring the days when the Press Act was in existence ¥ Was there not a
terrorist movement during the days when the Press Ordinance was
issued, an Ordinance which was issued behind the back of this House and
without the authority of this House—an Ordinance or rather a series of
Ordinances which the Government ventured to issue soon after the ad-
journment of the Legislative Assembly ! 1 shall prove to you how this
Press Bill cannot stop terrorist activities. Every onme who has some
knowledge of the terrorist activities in this country knows the sources
from which they draw their inspiration ;. every one who has read the

(347) ’
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Rowlatt Report is aware that the terrorist draws his inspiration more
frona mammoth processions and nectings, more from the platform tnan
from the Press. I shall not follow the example of the Honourable the
Leader of the European Group in trying to read out—because we would
respectfully bow to your ruling—chunks of extracts from the volumes that
the Home Department has so generously supplied us with. But if you read
the extraets, you will find in them two or three pages from the
Bombay Chronicle—two or three pages of what 9—two or three pages re-
porting the proceedings partly of a meeting in Bombay and partly of a
procession in Bombay—a mammoth procession consisting of people ten
times larger than the circulation of that newspaper could ever be ; and
what was said on that platform and at that meeting every
one in this House knows, as I believe every one in this House
has read the volumes of extracts that have been so generously supplied
to us by our very good and very ardent Home Member. This
Press Bill cannot prevent mammoth processions ; this Press Bill cannot
stop the repetition of the speeches that were delivered ; but, if some little
report of a meeting appears in that paper or of the procession, then that
paper can be prosecuted, persecuted and destroyed. The men who make
the speech and the men who organise the procession will go scot free.
It is from these big huge processions that young immature minds derive
their inspiration : from black flags they march on to black deeds.

My protest on behalf of the entire newspaper Press in India in my
capacity as President of the Upper India Journalists’ Association, and my
protest against this Bill from my place in the Opposition here, is that the
Press is being treated in a manner unworthy of any Government, un-
worthy of this Government, especially after the good certificate that the
Honourable the Home Member in his extremely temperate and closeiy
reasoned speech was pleased to give. Why should there be one law for
the ordinary citizen in India and why should there be another law for the
Press ¥ Why should there be one law for the platform—and the plat-
form in India to-day is more powerful than the Press—and another law
for the Press ¢ The platform to-day in England is quite as powerful as
the Press, even though the English Press is known as the Fourth Estate.
The mere fact that the Labour Government was Yis Majesty’s Govern-
meni, even though they had only a little rag of a newspaper in England,
shows that the Press is not so powerful in England as the platform. The
entire Tory Press and Liberal Press right through all the elections were
fighting them ; nevertheless they were His Majesty’s Government not very
long ago. That shows that the platform is powerful in England and that
the Press is not so powerful. In India on the other hand the platform is
exiremely powerful, and the Press is extremely feeble and this feeble thing
is going to be destroyed by this Press Act—for it is its destruction and no
less that is aimed at by this Press Bill. So long as sub-clause (1) of clause
4 remains unaltered, so long all the evils mentioned by that great Justice
‘of the Calcutta High Court, that famous Englishman, Sir Lawrence
Jenkins, remain unmitigated, all the evils which he said acerued from it
will eontinue to acorue from it. Sir, therefore, I do not think that the
Government are dealing with us fairly. I do not think that it is proper
for the Government, that it is necessary for the Government, that it is
gﬁ.i:onable dn the part of the Government to expect us to support this
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Sir, a speech was made, after, I believe, the interesting speech of the
Leader of the European Group, by an Honourable gentleman from Cal-
cutta, Mr. Ghuznavi. He made certain statements in his speech. He
said that in some Calcutta Corporation schools certain teachings were
being taught, that little urchins were made to say things which as I now
find existed only in the imagination of the Honourable Member. I wish
an Honourable gentleman like him had stayed a little while before run-
ning away to London, he had stayed a little while to face the musie. 1
do not think he is in this House.

Mr. 8. C. Mitra (Chittagong and Rajshahi Divisions : Non-Muhain-
madan Rural) : He is here.

Mr. C. 8. Ranga Iyer : My friend Mr. Mitra says he is here. Any
way, coming as he does from Bengal, he knows better—he may be here
in Simla, but he does not seem to be here in this House. I wish he were
here to hear a telegram which I have just received from the Mayor of
Calcutta. The Mayor wires to me :

‘¢ Just meen complete stutement by Ghuznavi regarding lesspns in Corporation
schools. Thorouqh inquiry shows report absolutely false unfounded, kindly contradiet.
Mayor, Caleutta.”’ (Applause.)

Sir, but for this telegram, I would not have taken notice of that Honour-
able gentleman’s speech, because there are speeches and speeches deli-
vered in this House.

A jackal of the Anglo-Indian Press which persists in a serious mis-
representation of facts and which tries to belittle not only the Con-
gress but the Opposition in this House, was responsible the other day
for urging an argument in favour of the principles of the Bill. It said
that if responsible Government were to be introduced in this country,
one party would try to dominate over another party and there might
ke the necessity under the same circumstances for a Bill of this kind.
Sir, I do not anticipate the same circumstances under a responsible Gov-
ernment. The circumstances that exist to-day exist because responsible
government is wanted by this country, and there does not seem to be
any extremely clear prospect of responsible Government as Indians want
it, as the Colonies enjoy it, immediately coming. But let us suppose that
responsible government is going to be granted immediately. Indica-
tions do not seem to be favourable in regard to the grant of complete
Dominion Status, nothing less than which will satisfy Indian aspira-
tions, for India, Sir—as H. E. the Viceroy truly said in his memorable
speech at the Chelmsford Club, in his first political utterance, which will
go cown to history even as the name of Simon de Montfort in the history
of England,—India wants that position which the Colonies enjoy, when
the power of the Viceroy and the Governor (General will be like that of
the Governor General in the self-governing Colonies. As agitation goes
on, one kind of circumstance we witness. When the agitation achieves
its object, another kind of circumstance comes into existence, and there-
fore 1 do not believe that there would be the same circumstance about
which despairing Anglo-Indian newspapers in their self-advertised
friendship for India are never tired of cautioning us. Supposing the
same circumstance, let us concede for argument’s sake, will exist, and
supposing the powers that be introduce a Bill of this kind, the ecit
cumstance then would not be the same circumstance as prevails to-day.
Tiie Honourable gentlemen opposite will have a wider constituency then
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than the Viceregal Lodge. They will have a public opinion to face ;
they may even have to risk, if they feel strongly, a dissolution of the
Cabinet on that issue. They will have to comsult public opinion.
Under such circumstances a Government will be responsible to the people
and removeable by the Legislature. Sueh a Government will be per-
fectly entitled to do what it thinks proper under those circumstances.
But, Sir, so long as the Government are not responsible to the people ot
this country, so long I would appeal to the Honourable the Home Mem-
ber not to proceed with a Bill of this kind in the manner we see it to-day,
for, as I have already said, there is in it that phrase ‘‘ offences involving
violence ’’, and we have our experience of the interpretations of that

phrase.

Sir, there is another aspect, and, in my opinion, a sadder aspect.
This Press Bill could easily have waited for another six months for its
introduction, and that is all that my friend Mr. Das wants, instead
of its being rushed through like this behind the back of the delegate, the
sole delegate of the Congress, Mahatma Gandhi. (Applause.) In the
absence of Gandhi, whose happy terms of agreement with Lord Irwin,
vou, Sir, with your usual foresight, placed on the record of the proceed-
mgs of this House, with those proceedings on record, I think I may just
as well place on record what men who speak for Gandhi, what organiza-
tions who can speak for Gandhi, think of the introduction of the Bill 1n
the light of the Gandhi-Irwin Pact, in the light of the letter and the
spirit of the Pact. The Working Committee of the Congress, which met
at Ahmedabad in September, unanimously with one mind passed the
following Resolution :

¢¢ While the Working Committee has all along opposed and condemned violence,
it considers the Press Bill now before the Assembly to be too drastic and a wholly
unwarranted pieasure in that it comstitutes an extension of the penal law and an
attack upon the property and liberty of the press. The Committee declares that the
provisions of the Bill are so wide and vague that violence may be made to comprisc
any act or activity on the part of the public and has good reasons for its apprehen-
sions in view of the interpretation put upon the word by the Government in the matter
of truce prisoners still in jail.

¢¢ Further, the Working Committee looks upon the proposed meusure as a re-
enactment of the proposed Ordinance of last year in u much more expanded form, and
therefore considers it a measure sought to be re-enacted during truce time and accord-
ingly a distinct breach of the Delhi Settlement.’’

I do not want to comment upon the Working Committee’s observa-

tions .....

Mr. B. Das (Orissa Division : Non-Muhammadan) : No comment is
necessary.

Mr. 0. 8. Ranga Iyer : My Honourable friend, Mr. B. Das, says, no
comment is necessary. Whether comment is necessary or whether comment
is unnecessary. J leave it to those who will follow me if they deem fit to
comment upon il. But all I can say is this. We were no parties to the
truce ; we were mere spectators ; and sometimes spectators see more of
the game than the actuel participants. I am afraid that the Government
do not, in the opinion of the other party to the truce, appear to have played
the game. That does not look like statesmanship. That looks like the
poliey of the panicky ostrich which puts its head into the sand, a policy
which does not refleet much eredit when you have to take into consideration
the big issues that are at stake. Sir, would the heavens have fallen if they
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had waited for another six momths ¢ Less than six montus will show
whether the Government of India and the Government of Great Britain
propose to stand between' Mahatma Gandhi and the light of the world.
Meantime, if things are smoothened down and a happy era dawns, the
necessity for the Press law will disappear, because Gandhiji’s followers will
be the soldiers of Government, carrying on a tearing, raging campaign in
the country more powerful than any Press Bill, to bring about non-violence
in this land and eliminate that ‘‘ noxious growth of the West transplanted
to the East ”’, as the late Sir Surendra Nath Banerjea used to say about
terrorism in Bengal. Mahatma Gandhi on landing in Marseilles said, ‘‘ I
go to England to realise the dream of my life, the freedom of my country.”’
At such a time it does not look like much political prudence for the Gov-
ernment of India to raise their high hand to strike at the freedom of the
Indian Press. It seems to me very bad tactics. In a time of peace they
should not prepare for war, as the Congress people are pointing to them
with their accusing finger. They say, and in my opinion, mcst rightly
say, that this Press Bill can be directed as it stands at present to crush
the ecivil disobedience movement should it be revived, and not necessarily
the. terrorist movement, for if by inference, if by implication, allusion,
metaphor and 80 on, a newspaper were to say, ‘‘ Go on with the civil
disohedience movement ’’, and if Government think that violence is the
byproduct of civil disobedience, then they can get at that newspaper
publisher, and they can get at the newspaper press. Sir, I wish, if the
Government really wanted to introduce a measure of this kind, that they
had not repeated all those ugly features to which I have already referred
the other day and which I do not want to repeat.

Lastly, my time is up. I do not want to fulfil my ambition of an
hour’s speech, as I believe there will be many more speakers on this side
of the House as well as on the other, and more especially because I want
to listen to my Homourable friend who was my leader fifteen years ago.
Fifteen years ago, on the Lucknow platform, Sir C. P. Ramaswami Aiyar
—he was then young and a mere ‘‘ Mr.”’ and only 37 years old, fifteen
vears ago he was appointed by the Subjects Committee at the suggestion
of Sir Surendra Nath Banerjea and Lokmanya Tilak to move the repeal
of the Prest Act of 1910. (Cheers.) That was a memorable Congress.
the greatest of Congress Sessions ever held. because after the sad Surat
split, like the Ganges and the Jumna meeting together, the extremists and
moderates met together on that platform and the young Mr. Kamaswami
Aiyar, the popnlar hero of the Home Rule days. was the centre of attrac-
tion. The same Subjects Committee, at the suggestion of the same es-
teemed leaders. peace be on them, invited me to second that resolution.
(Applause.) What wondrous turns in the wheels of polities ! Sir, speak-
ing to the audience, the great Congress audience, Sir. C. P. Ramaswami
Aiyar, in his usually attractive and inspiring style, reminded them of
somre of the wonderful ideas of Milton’s Areopagitica. I am glad to say
;ha? x;t least one of his prophecies has turned true. Tn the words of Milton,

e felt :
¢¢ Methinks I see in my mind a noble and puissant nation rousing herself like a

strong man after skog and shaking her invincible locks. Methinks I see her as sn
ggle mewing her mighty youth, and kindling her undazzled eyes at the ful. mid-day
am.

T should not stand between Sir C. P. Ramaswami Aiyar and ourselves,
especially when that dream of his, that pleasant dream of his is beeoming
the visible reality of the morrow. (Applause.)
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The Honourable 8ir 0. P. Ramaswami Aiyar (Law Member) : Mr.
President, let me at the outset follow my old friend, Mr. Ranga Iyer,
in paying a tribute to His Excellency the Viceroy for the great lead that
he has given to the country. It is not my object nor is this the occasion
to refer to the details of that memorable speech. His words d{rected
attention to the grave issues pending before this country, but With an
optimism which is characteristic of the statesman who is presxd;ng over
the destinies of this country, the speech also looked forward with hope
and confidence to the immediate future.

Having said that, let me turn my attention now to those extremely
flattering and seemingly embarrassing statements which emanated from
the fertile memory and the agile brain of the Deputy Leader of the Oppo-
sition. Let me assure him that I do not consider that the occasion is ome
for any embarrassment on my part, nor have I departed from those ideals
and aims for which I stood fifteen years ago at Lucknow. If I had done
8o, I should not have gone to the Round Table Conference, and I also
assert that T should not have stood here to-day to discharge a duty which
I do not discharge merely as a formal one but which I hope to discharge
as one which is due to this country of ours and its ordered progress.
Mr. President, a great deal has been said in journals and by public men
about the breach of faith which is involved in bringing forward this
measure, a breach, as it is called, of the Irwin-Gandhi pact. Let me first
deal with that aspect of the matter. In the first place, let me remind you,
that there has been no person who has been more deliberately antagonistic
to the misguided activities of the Press which lays itself out either to
praise or to sympathise with the terrorist crime than Mahatma G#ndhi.
Gandhiji spoke in unmeasured terms of sorrow and anger against those who
prostitute one of the greatest of professions for the purpose, of forward-
ing, either weakly or wickedly, this particular cause directly or indirectly.
Let it be remembered also, Mr. President, that the Irwin-Gandhi pact
was an agreement between a great political organisation, the Congress, and
the Government of India. Let it not be ignored that the Congress has
stood for non-violence. Let it not be forgotten that Gandhiji is not an
advocats of terrorism, and therefore in trying to hit at terrorism, there
can be no breach of faith or of the pact. '

My {riend, Mr. Ranga Iyer, in the course of his speech did
himself much less than justice. He is the President, he has told us more
than once, and T know it myself, of the Upper India Journalists’ Asso-
ciation. He represents a very powerful limb of the Fourth Estate in this
country and yet he told us that the Press does not count for much today
and that in contrast with the Press, the platform and private propaganda
exercise an influence and wield an authority beside which the authority
of the Press sinks to nothing. Mr. President, is he just to himself in that ¢
Does he not know that in this country, and indeed everywhere the Press,
English and vernacular alike, exercises an influence out of all propor-
tion to numerical circulation ¥ Does he not know that every day in
obscure and remote villages some journal is read and commented upon and
borrowed and read again, so that back numbers of newspapers are not
back numbers in fact but are live things and can evoke lasting feeli
and rouse poignant emotions . Is it not therefore our duty to realise
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and not to depreciate the dignity and the influence of the Press ! If the
President of the Upper India Journalists’ Association will not do that,
Jet e undertake that task on behalf of journalism in this country. Mr.
President, the influence of the Press is great and mainly it is whole-
some and inspiring. I have had some experience of journalism myself. As
my friend very well knows, I have been in temporary conduct of a paper
myself and therefore let me not be accused of opposition to journalism. This
Bill is not intended to aim at the liberties of the Press. It is essentially
and intrinsically, an one-clause Bill and an one-topic Bill and in addition,
a temporary Bill, and if legitimate suspicions are felt in any quarter that
it purports tu be more than an one-clause Bill and an one-topic Bill, there
is the opportunity in the Select Committee for those ideas to have the
fullest possible play. Why in confronting the House and the country
with a Bill which extends to 32 clauses, did I say that it is an one-clause
Bill and an one-topic Bill 1 I say that because the object and the purpose
of this Bill as indicated in clause 4 is to strike at incitements to terrorism
and at crimes of violence. All other clauses are ancilliary, auxiliary and
processual, and the idea of the Bill is to enunciate the fundamental doe-
trine thas is essential at this moment to fight terrorism in all possible ways
and thereafter to produce conditions in this country, political and eco-
nomic, enabling that fight to be continued and carried on. T desive to lay
emphasis on this aspeet of the matter most prominently, Mr. President,
that departing. and conspicuously departing, from the old Ordinanecs
and the old Press Bill, the present Bill is limited in scope. Clause 4 of
this Bill is directly concerned with terrorism and acts of violence. Turn
now to the old Bill and to the Ordinances and go through clauses (a)
to (k). You will realise, Mr. President, what a limitation, what a restric-
tion of the old Bill has here been attempted. Not long ago, in England,
an observation was made by the very talented Editor of the Hindu, whom
we all rejoice to see in England to-day, about the scope of the Bill. I am
afraid Mr. Rangaswami Iyengar was mistaken as to his idea regarding
what he termed the very wide scope of the Bill, which he said he was going
to fizht. Let me assure Honourable Members here and the country out-
side that it ic not the object of the Bill to throw the Indian Press out of
gear, because after all no Government can be efficiently carried on with
a muzzled Press. No Government can be earried on without a live, active
and reasonable Press, and it is because we realise that this Bill will, if
enacted, still maintain the Press in full vigour and only curtail the ex-
creseences. that we are here to promote this Bill in this House.

.. Mr. B. Das : Is it not the purpose of the present Bill to strike at the
civil disobedience movement 1

The Honourable 8ir 0. P. Ramaswami Aiyar : I am very glad that
I have been reminded of that matter. If my friend opposite will turn
to the Statement of Objects and Reasons of the old Bill, he will realise that
the (;;ll)l,).cct of the old Bill was thus enunciated. One of the sentences there
was this :

‘! Experience has shown that propaganda in furtherance of subversive movements

:ﬁg :lfecll':;nes of wolIetnee is ttltllso c:lzme fon by meants of leaflets, pamphlets, bulletins
€ CTN was the policy of ma t

the civil disobedience movement tfnd t}l,ma to fgzml:e:?sgzg:scg}xsf;is%l;tlgr.f;? cneonrage

The old Bill set itself out to combat the civil disobedience movement

because 1‘t was felt at that time that it was necessary to hit at that move-

ment. Contrast that statement with the Statement of Objects and Reasons
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of the present Bilk.: Tt has beeri apprehended in some quarters that the
present Bill might possibly be used to hit the civil disobedience movement.
Mr. President, we hope that that movement will have no recrudescence,
especially after the memorable statements which Gandhiji has been making
both in India and England, but it is not the object of the present Bill
to deal with that at all. Its scope is not so comprehensive. It is limited.
It is only to deal with a marrow and special subject, namely, terrorism.
Having said that, Mr. President, let me analyse the position thus. First
of all, is there an evil ¢ That is the first question to be decided. If
there is such an evil, how best is it to be combated ! Now the point that
I wish to make very strongly is that this terrorism, this cult of assassina-
tion, of violence, is by no means confined to India. It will not, I am afraid,
human nature being what it is, cease on that day on which complete self-
government and Dominion: Status are attained by this country, I hope
very, very soon. (Applause.) Let me now place before this Ilouse a
guotation from a very recent speech made by Dr. O’Higgins of Ireland.
Ireland, after an epoch-making struggle, has attained the rank of a Domi-
nion and is enjoying the fullest possible rights of self-government. Ire-
land, Sir, is confronted with similar problems to us : Ireland also is con-
fronted with the advocacy of violence and of terrorism. And listen,
Mr. President, to what Dr. O’Higgins has said recently about this matter :
‘¢ The Free State Government had held its hand in the hope that the trouble
would subside or disappear. It was evident that certain organizations are at work
engaged in a very ugly task. The Government would soon have to adopt stern measures
for the protection of the people against that ugly work and the enforcement of law
and order and must assuredly wipe out any combination that menaces the peace and
stability of the country.’’
Those words were spoken by the Irish statesman with reference to acts
of violnce, of terrorism, of clandestine assassination which have unfortu-
nately disfigured Ireland even after the establishment of self-government.
My desire, Sir, is to point out that there is no wish to check any move-
ment, any legitimate political movement but to check those effervescences
which are a distortion and denial of all political and social life. Mr.
President, 1 do not propose to deal with the question as to what exactly the
extent of the evil is. Nor do I propose to follow the example of those who
have madc extensive quotations. But I have been at some pains to select
a few passages for the purpose of showing what is the evil that we are
confronted with. I trust, Mr. President, you will allow me to place some
of those passages before this House.

‘¢ The hattle is bound to go on until a socialistic and communistic republic is
established.’’

‘‘ We shall not be content with destroying the white-skinned English only, we
want the destruction of the native black-skinned Englishmen too. Further, we want
the downfall of Gandhi, who is religiously-minded, a traitor to the nation and a patron
of capitalists.’’

Mr. Das spoke of the writing on the wall. The real writing on the wall
is the result of misguided youth against normal political activity and
even against (Gandhiji. .

‘¢ The fight for freedom cannot be an open fight ; we shall have to take to
guerilla warfare. What will have to be done is a country-wide and a lasting terroristic
movement. ’’

‘“ The Congress has reprobated such murders. Their deeds ’’—(that is, the deeds
of the young men)—** indicate that these do not care for the Congress or the Leadors,
and they will and must go their own way. On seeing Bhagat Singh it appears as if
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Lord Krishna’s philospphy of action and the Bivaji and -Bratap war-cresds had,again
manifested itself in this era for the welfare of this subject country. In the Legislative
Assembly, there was a bomb explosion. Its fumes, like the l.ightning ‘Wwave, spoko in
every corner of India, and let it speak. E&; revolution . live leng 4 Withput, destruc-
tion the work of conmstruction cannot ga on.”’

Are these extracts, Sir, indicative of the better mind of this eountry ?
Are these passuges a manifestation of the genius and the culture of this
age-long land 1 I venture to say emphatically, ‘‘ No, 8ir.”” (Applause.)
And if you feel that these passages do not indicate what is the better
mind of India but its perversion, then let us so work that the mood, the
mental attitude which is behind these passages is eradicated and suppres-
sed : and the object of this Bill is to do that. (Applause,)

Mr. President, I shall now deal with one or two criticisms that have
been made with regard to this Bill. There was an article, which I read
in which it is stated, that it does not differ very
materially from the Press Act of 1910, and Mr.
Runga Iyer, in that persuasively emphatic way, of which he is a master,
has commented upen Sir Lawrence Jenkins’ judgment. Sir Lawrence
Jenkins’ judgment, Sir, dealt with the Comrade passages under the Press
law of 1910. No one who compares the Press law of 1910 with the project
of law which is now before this House can fail to realize the fundamental
difference in secope, ambit and object between the two. If then Mr. Ranga
Iyer will go into the Select Committee and improve upon the language
of clause 4, 50 as to make its object even more obvious and to make it well
proportioned and apt for the purpose he has in view, no one can object.
(Applause.) Then, Sir, there was another argument. Tt was stated by
a very reputed organ of the public Press :

‘‘ We have not had the benefit of seeing this wonderful brochure. But we have

no doubt that a large number of the quotations objected to will be such as would to
a fair-minded individual appear to be perfectly innocent.’’

Is that a {fact, Sir? Then it was stated,

‘“ Why, if these papers have been functioning so mischievously, have the Govern-
ment kept still, why have they not pounced upon these various nmewspapers and pro-
ceeded against their editors 1 ’’ .

Mr. B. Das : Yes, quite so !

The Honourable 8ir 0. P. Ramaswami Aiyar : I am glad to sec that
the question which I have propounded is a question which is exercising the
minds of those who are vigorously nodding their heads on the other side
of the House. The answer is obvious, Mr. President. Some of these
papers unfortunately are conducted on such precarious lines by such
obscure individuals that to proceed against them would be not to serve
any real object (Laughter) ; and, speaking with some experience of this
branch of the administration, because for 5} years I was connected with
a similar branch of administration in another part of this land, I may say
that the consistent policy of the Government has been not to proceed ex-
cept against people against whom it is worth while to proceed.

Mr. Amar Nath Dutt (Burdwan Division : Non-Muhammadan
Rural) : Is the Editor of the Statesman of that type !

The Honourable 8ir C. P. Ramaswami Aiyar : If the Editor of the
Statesman should lose himself and all sense of perspectives in such manner
as to bring himself within the ambit of the Bill, then, speaking for myself
I should certainly proceed against him.

1 r.u,
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Mr. Amar Nath Dutt : But he has brought himself within several
sections of the Indian Penal Code, but the Government never took action ?

The Honourable Sir 0. P. Ramaswami Aiyar : The Honourable Mem-
ber’s interruption shows that the Editor of the Statesman is not obscure ;
but if the Editor of the Statesman indulged in those attacks and those
reflections which are the subject of this Bill, no Government which is worth
its salt ean refrain from proceeding against it.

Now, having said that, let me continne with what I was endeavouring
to point out. The consistent object of Government has been not to pro-
aeed against these obscure individuals and give them an unnecessary noto-
riety ; but the case is different when it is not an isolated and remote and
obscure individual who is doing this, but there is an evidently concerted
endeavoir on the part of many obscure men to do the same thing in many
parts of the country. (Applause.) Then, although each one may be
obscure, the sum-total of the efforts becomes dangerous, and it is because
there is an apprehension, a legitimate apprehension, on the part of Gov-
ernmen: and of many responsible people that the present occasion is one
which aas regimented and co-ordinated the mischievous activities of many
isolated presses, that we appear before the House bringing forward this
Bill.

Mr. President, another statement I have heard made is this, that
the Bill may not be so comprehensive, as the two Ordinances issued by
Lord Irwin, but, if passed into law, it will not be the less dangerous or less
menacing to the members of the Indian Press. Now, the whole of the
gravamen of that charge is in what is called the comprehensiveness or the
ambiguity or the vagueness of clause 4. I have already stated that with
regard to clause 4, if Honourable Members co-operate for the purpose of
making it serve its real and ultimate object better, no one could be gladder
than the Government.

Mr. President, I have really very little more to add. If I were not
convinced that this Bill is necessary for the purpose of releasing the fair
name of India from the aspersions which may be cast upon it, I would
not have stood up at this moment. If I did not feel that the activities of the
revolutionary Press would militate against our common ideals and aspira-
tions 1 would not have been so emphatic. Let me conclude by saying that :
I would advocate that this Bill be criticised from every point of view and
that sufficient safeguards to emnsure that those papers only are proceeded
against that are mischievous and dangerous should be introduced. But to
oppose the committing of this Bill to the Select Committee would mean
an assertion and a belief that there is no evil to be met. I have endea-
voured to point out that the evil is there, that the evil is real, that the
evil is such that it is obnoxious to our ideals of self-government and that
it is opposed to the culture, the traditions and the fundamental instincts
of e¢very race in India, Hindu, Muhammadan and English alike. Feeling
like that, I do feel at the same time that it may be possible to improve this
Bill in many aspects. I do not say that any Bill can be perfeet, nor do
I say that this is perfect. I now stand before you, Mr. President, merely
for pleading that there is a_poison in the hody politic. Let us remove it
and purge ourselves of it. Let all reasonable men put their heads together
for the purpose of ensuring that the Bill which has only this one aim
fulfils it adequately and reasonably.

The Assembly then adjourned for Lunch till T -Fi i
Past Two of the Cloek. ¢ veRt-Five Minutes
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The Assembly re-assembled after Lunch at Twenty-Five Minutes Past
Two of the Clock.

Mr. John Tait (Burma : European) : Coming as I do from a pro-
vinee where the fellow countrymen of those Honourable Members, who
have spoken with such vehemence in opposition to thisyBill, have been
denouncing the Local Government, in season and out of season, for what
they declared to be the Local Government’s wilful neglect to put an end to
the anti-Indian campaign which has characterised a section of the ver-
nacular Press for the past six months and more, I confess to no little sur-
prise, and indeed to a fair measure of disappointment, at the tane of the
speeches we have listened to from:Honourable Members on the other side.
Sir, I find it difficult to acquire any clear understanding as to what really is
the true honest conviction of Honourable Members, especially those from
Madras, Bengal and Bombay, provinces which supply Burma with her
merchants and her labour in their hundreds of thousands, on this question
of Press control, and my mystification is not lessened when I read the
solicitous enquiry as to the protection and the care by Government of Indian
residents and Indian commercial interests in Burma, which is included in
the list of questions against the names of Honourable Members, who are so
strongly opposed to any form or degree of Press controt in Indtu. ‘What,
Sir, am I to understand from this glaring inconsistency ¥ 1 am almost
constrained to ‘call it this Dr. Jekyll and Mr. Hyde policy in so far as the
interests 6f Indians in Burma are concerned. 1f Honourable Members are
to be perfectly honest as to their standpoint as regards the Press both in
India and in Burma, then I submit they must come:out frankly:to declare
that for the provinces on this side of the Bay of Bengal they demand one
set of conditions, namely, complete freedom of the Press, and for that other
Province of the Indian Empire which lies on the other side of the Bay of
Bengal, they demand another set of conditions diametrically opposite,
namely,. full control by Gbvernment of the anti-Indian Press in Burma.
The Honourable Member, Mr. Ranga Iyer, it will be remembered this
morning said, ‘‘ Why should there be one law for 'one sedtion of the com-
munity and another law for another section ?’’.

But, Sir, if there is still another inference-which I might be justified
in drawing from the attitude of Honourable Members in opposition to the
Bill, I think it can only be that Honourable Members from those provinces
I have mentioned are perfeetly prepared to sacrifice the interests of their
own countrymen in Burma, if by so doing they acquire complete control
of all matters relatihg to the Press and to other things, and, Sir, what is
more important and more disappointitrg is the apparent fact that the pious
solicitation expressed for Indians and Indian interests in Burma can be
put down merely as so much lip-service and so much eye-wash. ,

Sir, I am a European representing a European constituency, but I feel
at this moment that I am standing here fighting the cause of Indians in
Burma against their own fellow countrymen sitting on the Benehes opposite
(Hear, hear). ‘

It is quite true that within the last few weeks the Burma Government
have acquired powers under an Ordinance by which they can effect some
control over the Press and to that extent the clamour of Indian residents
in Burma has been met. But, Sir, Ordinances are never liked, least of all
with Horourable Members in this House, but apparently there was no
other légal course open to the Burma Government if on the pleadings, the
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representations and the clamour of Indians in Burma protection was to be
provided. K K

It may be that this aspect of the question has been overlooked by
Honourable Mdmbers ; it may be that Honourable Members have not been
eware that their own kith and kin in Burma havé been clamouring for
Press control ; it may be that they have not been aware that their own
fellow countrymen in Burma have been pleading to the Government for
protection against what they declared to be an unbridled, irresponsible anti-
Indian Burmese vernacular Press—pleadings which took the form not
only of representations from individuals to Government, hut of resolutions
and communications from the Burma Indian Chamber of Commer.e and, as
I understand, were included in the reasons for a deputation being sent to
plead the cause of Indians in Burma before His Excellency the Viceroy
here in Simla. Sir, I trust thar it may be so—1I trust also that with this
information now placed before Honourable Members, those, who have been
in opposition to the Bill but who lay some claim to consistency in their
polities, will now be constrained to withdraw that opposition.

8ir Hari 8ingh Gour (Central Provinees Hindi Divisions : Non-
Muhammadan) : Sir, the Honourable the Law Member in his maiden
‘speech in this House has justified the Bill on the ground that the Press in
India, and he has referred to one quotation from the vernacular Press, have
gone beyond the legitimate sphere of fair criticiam.

The Honourable 8ir C. P. Ramaswami Aiyar : There are about twelve
quotations.

8ir Hari 8ingh Gour : I was only dealing with the quotation he read
out to the House.

The Honourable 8ir 0. P. Ramaswami Aiyar : I read out about
twelve quotations.

8ir Hari 8ingh Gour : If he read out twelve quotations, they were
precious small, and they came up to one quotation in substance.

The Honourable 8ir 0. P. Ramaswami Aiyar : Not my fault.

8ir Hari 8ingh Gour : If you say that so far as the virulent section
of the Indian Press, which counsels terrorism and murder and unrest is
.concerned, unless the Executive Government is given power to control the
Press, we shall not be able to cope with this mischief, it is a different mnatter.
My Honourable friend Mr. Ranga Iyer in his excellent speech has pointed
out that, so far as the communist tendency in this country is concerned,
the terrorist and revolutionary organisation is not confined to the keepers
of the Press, but that large meetings are held in which revolutionary
doctrines are preached. If you were to muzzle the Press, you would not
in any way prevent the holding of these large meetings which preach
doctrines subversive of law and order. It is for the purpose of suppressing
the widespread mischief that my Honourable friend the Home Member
introduced in the last Assembly a Bill called the Public Safety Bill, in

which he intended to control the communistic and revolutionary movements
in this country. '

The Honourable 8ir James Orerar (Home Member) : Sir, I may
remind my Honourable and learned friend thet the Bill to whi¢h he refers
referred solely to persons who are not natives of India.
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8ir Hari 8ingh Gour : Quite so. In its inception and origin it was
intended to deal with persons who were not natives of India. But the
object of that Bill was to prevent the dissemination of revolutionary and
terrorist doctrines in this country. The Honourable the Home Member
will remember that, in spite of strenuous opposition from the Opposition
Benches, I was the single Member from this side who supported him and
pointed out that that Bill, if properly amended, would deal with the
mischief. That Bill has gone. The Honoutable the Home Member now
wishes to deal with the Press and he wishes to point out, and his colleague
has pointed out, telling us that he has given twelve quotations from the
Press illustrative of the revolutionary doctrines preached in this country.
But have the Honourable the Home Member and the Law Member given a
moment’s attention to the fact that all these quotations are from obscure
prints, the names of which are not even known' outside the very small
circle—if there is'a small circle—in which these prints receive their publi-
cation ? As the Honourable Member has in fact pointed out himself, in,
answer to an interjection by an Honourable' Member on this side as to why
he did not take any action against any of these papers, he said that these
papers are obscure papers and did met‘wish: to give them wider publicity
by taking any action. Now, Sir, leaving out these small prints, about
which I shall have something to say presently, I find from the extracts in
this book that the extracts from the English papers and the vernacular
papers form two distinct classes; and you will find that, so far as the
English papers are concerned, papers like the Bombay Chronicle, Liberty,
Advance, and other papers of that kind, there is absolutely nothing in
them anywhere, either directly or by insinuation, countenancing revolu-
tionary or terrorist doctrines. If you read the extracts which are given
in this book, you will find that all the quotations may be sub-divided under
three heads ; one is objection taken to the trial of persons by special
tribunals instead of a regular High Court ; secondly, publieation of the
proceedings of public meetings held in Calcutta and outside for the pur-
pose either of performing a sradk or for the purpose of denouncing the
action of Government in not acceding to the largely subscribed prayer for
the commutation of the sentence passed upon Bhagat Singh ; and thirdly,
certain letters which Dinesh Gupta wrote from the Alipore Jaii to his
relatives. These are the three classes which the English papers from which
extracts are given in this book fall into. Then you have on the other side
a very large number of translations and extracts from the vernacular
papers. Even among the vernacular papers I find that the more responsible
papers like the Kesars of Calcutta or the Swatanira referred to in pages
38 and 51 denounce revolutionary and terrorist activities. Let me by way
of illustration read to the Honourable Members only two sentences. At
page 38 this is what is said by the Kesars of Calcutta, a vernacular paper :

‘¢ The cxceution of Dinesh Gupta has wounded our hearts. It is & matter of pain
that the life of an youth in wh 4 - hue o

( owe heart there was patriotism should thus be put an
end to. We do not like to suppress the feelings of ol:n- heart only because we t?re ot
at ortne wﬁth hjs methods. We admit that his action has retarded the progress of the
country. D ’

This is the statement made by a vernacular paper. Then you have

another paper called the Swatantra. At page 51 of this eompilation-I find
the following statement :

!‘ The Congress policy' of non-vielence is so explicit that none of its followers
should in any manner ineite a violent. act.’’ ‘
L185LAD ) s i 2
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T therefore submit, Sir, that in making a conglomeration of all cases
and extracts from all papers, English and vernaeular, the author af this
book has omitted to consider that, so far as the English papers are con-
cerned, they have not counselled terrorism .or revolutionary doetrines.
They have published in extenso the proceedings of public meetings, and I
ask the Honourable the Home Member whether -he regards the publication
of news by these papers as condusive to the perpetration of erime and as
calling for the policy which underlies the present Bill. The second ques-
tion I wish to ask him is why they did not make any distinction between
‘English papers and vernacular papers, We know, Sir, that as far back
as 1878, an.Act was passed called the Vernaeular Press Aect (Act IX of
1878) desling with the vernacnlar Press alone,.and after a fow years:that
Ac¢t was repealed. I wish therefore to ask that, if you fisd from these
éxtracts that the vernacular papers, obscure or otherwise, -are mainly
responsible for the dissemination of terrorist and revalutionary views, why
not confine your Bill to the vernacular papers !

The Homourable 8ir James Orerar : Sir, I should like¢ to make sure
what the Honourable Member’s question is. Is it the Hononrable Mem-
ber's point that Government ought to diseriminate unfavourably against
newspapers which are published in the vernacular ?

' @ir Hari Singh Gour : The point I was trying to make was that, in
order to cope with the mischief created by the vernacular Press and which
is illustrated by the extracts printed in this book, why should aot the Bill
be confined only to the vétnacplar Press ? .

The Honourable 8ir James Orerar : That is precisely the discrimina-
tion which I wanted to bring out clearly. ’

8ir Hari Singh Gour : The second point 1 want to bring out is this.
The Honourable Member is perfectly aware of the fact, and he has in his
opening speech pointed it out, that these newspapers from which these
extracts have been published enjoy a limited circulation and ihat also is
the statement made by the Law Member himself. My second point in con-
pection with that therefore is that if these small and obscure prints having
a very limited circulation are to be dealt with, why are they not dealt with
underthe ordinary law and why do yoy not deal with them under the
addimary/law'? Tt is not hecessary for me to remind the Honourahle the
Home' Member that we have added to the Criminal Procedure Code only
recently sections 99A to 99G. I admit that section 99A of the Criminal
Procedure Code deals only with sedition and ‘does not deal with murder
‘and acts involving viblence. But if that is the difficulty under section 99B
has the Honourable the Homé Member considered the advisabilily of amend-
ing that section, which would have dealt with this mischief in a much more
satisfaetory manner by making an amendment of an existing Act rather
than resuscitation of the Act of 1910 whieh was dead and buried in 1922 ?

‘The Honourable Bir James Orerar : Do I understand that the
Honourable and learned gentleman’s principle is that this legislation should
be permanent and not,.as the Government propose, temporary {

Sir Heri 8ingh' Gouf : The Criminal Procedure Code is the proces-
sual Act and under the Criminal Procedure Code the High Court has got

lenary jurisdiction, power of appeal and revision at, all stages (‘‘ Hear,
ear '’ from the Nationalisi Benches), and that is what you have refused

o
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under the Press Act ; and my Honourable friend. cannot get away’#rom
that by saying that this is only a temporary measure and that I am counsel-
ling  the introduction under seétion 99A of a clanse which would be per-
manent rather than temporary. - T

My third ‘point is this : it is perfectly true that some papers in this
country are openly revolutionary and preach rerolutionary doctrines. Tt
is equally true that this House must deal with this mischief. - But the ques-
tion is,"how are you going to do it ! If our remedy can be confined to
coping with that limited mischief which these revolutionary papers preach,
then 1 have not the slightest doubt that every right-minded Member in
this House will support the Government, but on two conditions ; the first
condition is that it will not arm the executive with unlimited and un-
fettered jurisdiction.. We on the Opposition Benches fee] that, while the
executive should have the power of initiation, there must be ample judicial
control all along the line, and if you can give us that judicial comtrol, then
you would have done a great deal to make this Bill acceptable to various
Members of this House. '

There is another. point upon which I should like to dwell at some little
Jength. Yt is this': Honourable Members are aware of the existence of the
old section 3 and old section 4 of the Press Act of 1910, : That Press Act
of 1910 was, as my friend, Mr. Ranga Iyer pointed out, subjected to serious
eriticism at the hands of the Caleutta High Court ; and thay pointed out
that these two séctions of the Press Act of 1910 are so largely worded, that
their weshes are so’ fine, that no person can escape through them. When
after more than twerity years you wish to revive that Aect of 1910, and you
read section 3 of the Act of 1910 and clause 3 of the present draft Bill,
you will find that Hoth are exactly identical. I have .compared the two,
‘and: if you compare them you will ind them to be the same. Have you
profited by the criticisms of the High Court and of the public  You have
‘not, and ‘{et me tell you why not. If Henourable Members. will turn to
elause, they will find that that clause deals with two classes of presses—
new presses and bld presses. Sp far as new presses are concerned, the pro-
cedure is this : as soon as d man goes before the Magistrate for making a
declaration under the Press and Registration of Books Act of 1867, he is
called upon by the statute to give security, unless for special regsons he is
exempled from giving seéurity. Security is the rule : cxemption is the
exception. ] wish to ask ény legally-minded man in this Ilpuse ‘‘ Have
you given ‘ny directions to the Magistrate as to what counstitutes special
reasoms for exemjjting ‘a person from giving security ?’’. You huve made
it a general rule thdt as soon as a new man comes up and says, ‘‘ I wish
to establish a Press *’, you immediately call upop him to give security.
1 ask the Honourable the Home Member, is this not curbing—not the
liberty of the Press—but curbing the development of the printing industry
in this country, by asking every printer to give security before he estab-
-lishes u Press ¢ "We have beén told that every dog is entitled to aue bite ;
you do not give' this new unfortunate printer even a single bite ; on the
other hand 'you bite him first ahd take no chance with him. (Laughter.)
Is this fair 1 Let him establish the press, and if afterwards you find that
he misbehaves, call tpon him to give security. But do not start by asking
everv printer, every new man, as soon as he comes before you to make a
‘declaration that he wishes to estdblish a printing press, to give a security.

.. Again, look:at the amount.of seeurity: that you have laid down. It
ghall ot be less than Rs. 500, Why not less than Rs. 500 ? - Supposing

.
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a man wants to have a small hand press which costs him perhaps Rs. 500 ;
is he to deposit Rs. 500 ¥ Mark further. The security must be at your
discretion either in cash or in Government promissory notes. Do you dis-
trust the value of your own promissory notes to make sure that the security
should be cash down ¥ What is the object ¥ These are the galling provi-
sions of section 3 which have been reintroduced without any change and
without any amendment in this new Bill of 1931.

I pass on to the next point. Honourable Members will find, as I have
said, that the whole of clause 3, except one paragraph, is copied from the
Act of 1910. The paragraph that has been added now for the first time is
sub-clause (2). By this addition, you have made the old provisions even
more drastic. You say ‘‘ The Magistrate may at any time cancel an order
dispensing with security and require security to be deposited, and he may
at any time vary any order fixing the amount of security under this sub-
section or under sub-section (1) *’. I ask you, when you drafted the Bill in
the year of grace 1931, did you not pass your eye back to the history of
this obnoxious legislation of 1910 and the amount of criticism to which it

was subjeeted and which resulted in its repeal in 1922 ¥ You have done
nothing of the kind.

I now turn to the next clause. The Honourable the Law Member
said that this is a very limited Bill. Yes. . Let us examine the point.
Clause 4 of the present Bill is section 4 of the Press Act of 1910. Now, I
admit that in the Press Act of 1910 there are various other clauses which
have been left out in clause 4 of your Bill, t you have done is this.
You have simply enlarged the provision of one single clause which occurred
in the Act of 1910 in your present Bill. Let me explain it to Honourable
Merabers. In the old Aet of 1910, clause (a) ran thus : ‘‘ to incite to
murder or to any other offence under the Explosive Substances Act of 1910
or to any act of violence '’. What you have done here is ‘‘ to encourage
the commission of any offence of murder or any offence involving violence ’’.
Sir, 1 know of such words as ‘‘ abetment of crime ”’. I know of such words
as ‘¢ instigation of crime ’’. But what I want to know is as to what you
mean by the word ‘‘ encouragement ’’, which is not defined in the Indian
Penal Code, and which is foreign to the eriminal jurisprudence of this
country. Certainly, I can well understand an act of violence, but J have
still to learn—and I have no doubt the Honourable the Law Member or any
‘ofher legal Knight on the Treasury Benches will enlighten me upon it—I
have stili to learn as to what is the meaning of the words ‘‘ any offence in-
volving violence . Now, if you turn to the General Clauses Act, you will
find the word ‘‘ offence ’’ defined. If you turn to Chapter XII and
Chapter XVII you have certain offences which are designated as offences
involving a breach of peace or a commission of a crime ; but I want to know
as tp what is the meaning of the involved sentence ‘‘ or offence involving
‘violence ’’.  And who is to the judge of it ¥ The Magistrate and the Local
Government. The Local Government and the Magistrate are to be the sole
judges of these obscure phrases which they are to interpret and apply to a
particular case before them. I say why do you start with these nebulous
definitions of crime ¢ Why don’t you be plain and say this : *‘ whoever
directly or indirectly aids or abets or incites the commission of murder or
any offence such as is described in Chapter XII or in Chapter XVII of
the Indian Penal Code ’’ 1 If you say s6 much you will make the mean-
ing absolutely clear, but you have not done so.
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Now, Sir, there is another point to which I would like to draw ths
attention of the House. Both under clause 3 and under clause 4 the
Magistrate demands a security. That security is the minimum of Rs. 500,
and it may run up to Rs. 10,000. Now, I ask, Sir, supposing a Magistrate
demands a security of Rs. 10,000 from an unfortunate man who wants to
print labels for bsdies, supposing he wants to print a picture of Mahatma
Gandhi to make his bidies more acceptable to the public and popularise
them. Well, the Magistrate says, ‘‘ I demand from you a security of
Rs. 5,000 ’’, and that is obviously excessive. Now, who is going to.be the
judge of it * You have demanded a security and you have closed down
his press before it is opened. You are giving him no right of appeal to the
High Court whatever for obtaining redress from a judicial authority
against your act, of which he may have good reason to complain. I submit,
therefore, that if you want to make this Bill acceptable, the first thing you
must do 18 to give the person against whom you issiie an order demanding
security the right of appeal to tife High Court. Are you prepared to do
that * That of course is a question, the answer to which will determine
the attitude we on this side of the House will take upon this Bill.

Now, Sir, there is another question. Honourablé Members are aware
3rx that in this country the moment the (Qovernment
o come down upon a newspaper with a heavy hand,
immediately its ecirculation goes down, it will become a security paper,
and all its readers will say ‘‘ Oh, these people cannot write with the same
amount of independence and freedom because the Government have taken
security from them, and they will probably be closing down the paper the
moment you demand security from them ’’. 1 therefore suggest that, in
order that your Bill may not be exposed to that abuse, you must make
some provision for the constitution of a Press Committee on your local
Councils in all the provinces where the eco-operation of non-officials might
be invited, and in co-operation with them go to the newspapers and say,
‘¢ Now, do you advise that action should be taken against a partiecular paper
and what should be the amount of security that that paper should pay ? ’’.
In that way you will make your Bill not only more popular, but you will
prevent its abuse in practice, and you will secure the co-operation from the
public, which you must appreciate, and the existence of which is very
necessary, for the good government of this eountry. ‘

I therefore submit that, so far as this Bill is concerned, it has been
drawn up in a great hurry. There is no doubt about it. It has becn
copied alhnost verbatim from the Act of 1910, overlooking the criticism to
which that Bill was subjected from 1910 down to 1922. I would therefore
suggest that the least the Honourable the Home Member can agree to is
to accept the motion of my friend Mr. B. Das for circulation. hat does
circulation mean in this case ¥ Three months. He has put down that this
Bill should come up again in January, 1932. We have only got three
months before us. If you accept this motion, you will huve served a
double purpose ; you will have recast this Bill, if you so desire, with the
help of the non-official Members of this House. You would have sounded
public opinion, and you would have, I am quite sure, obtained the support
of a large body of men in the provinces to the re-enactment of a measure
which in 1910 excited widespread opposition from the platforra and the
Press. You would, therefore, 1 submit, have served a great purpose ; you
would have made your measure more popular ; you would have obtained
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the co-oﬁeration of the Opposition in this House, and you would have ob-
tained a large measure of support from responsible people outside the
Iouse. Sir, I would have been very reluctant to delay the passage of this
Bill if the Honourable the Home Member had told us in:his opening speech
that uny of the passages in the newspapers to which he has referred or any
newspaper comments which he has not referred to have been direetly
responsible for the commission of those crimes which we all deplore. They
are remotely connected, T do not deny that that they have some rcmote con-
nection with the writings, but is it not a case of post hoc ergn proctor hoc.
1f you therefore wait for three months, there will be no danger that there
would be.....

The Honourable 8ir James Orerar : May I invite the Honourable
Member’s attention to the record of violent crimes committed and ask
him to consider how many crimes of that character have been perpetrated
within the last three months ?

8ir Hari 8ingh Gour : That was exactly the point that I was making.
The point I was making was this. You have not said, much less proved
it, that the lamentable crimes committed during the last three months
were direetly caused by the newspaper agitation to which you have
referred. Yon have not said......

The Honourable 8ir James Orerar : 1 extremely regret to interrupt
the Honourable Member, but I am afraid he has not listened to what I
said in my opening speech. I pointed out that in several instances,
quite a cousiderable number of instances, young men accused of crime
have stated that their first idea of committing it had entered their
minds from reading newspapers.

Bir Hari 8ingh Gour : I am glad for the statement that the
Honourable the Ilome Member has . made, but he has not given to us
the statements made by these unfortunste accused, in any of the
printed papers circulated to the Opposition. That is the point I was
making. It may be perfectly true that they made that confession. I
have bheen at the Bar quite as long as if not longer than the I{onourable
the Law Member. (The Honourable C. P. Ramaswami Aiyar : ‘ Much
longer.”’) But I am quite sure of this, that he and I will agree that
if you have a econfession, you haves to treat it with a great deal of
caution, We do not know what that eonfession was and as to how far
we must rely upon that confession. But at the same time I am quite
prepared to concede that newspaper agitation, particularly newspapers
tinged . with ¢ommunistie' ideas (An Homourable Member : ** Like the
Statesman.’’), are responsible and may be held responsible for the
commission of crimes, but they are not the direct cause of these crimes.
That is the only point I am making, and if you delay the passage of
this Bill for three months, there is no evidence on record, nor indeed
can any statement be made with any degree of assurance, that further
erimes would be committed on account of the newspapers being free
to comment’ and to agitate during the next three months. That is the
only point T am making. Within these three months you will have
considered the pros and cons of it ;'in these tliree months you will have
the opportunity of revising this Bill, ensuring the support of the
Opposition, and getting a large measure of popular support for your
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measure. You cannot forget that there is a great déal ¢f ' odium
attached to this Bill by reason of its past history. You know that from
1878 when the Vernacular,Press. Act,.was.placed upon, the Statute-book,
the Indian newspapers and the Indian organisations had been decrying
that Aet “and it had - to'be repealed. When the ~Act of #10 was
placed upon ‘the Statute-book, the agitation grew in intemsity and
volume, til in 1922 you had to repeal it also. I therefore suggest that
if you wish to re-enact substantially the measure of 1910, you would
be doing a great service to yourself and to the country by taking the
publie into your confidence and’ hearing thiem as to what they have got
to say regarding the measure you wish to place on the Statute-book.

Now, Sir, if you do not wish to do that, are you prepared to con-
cede to the Opposition the following points ¢ The first point is that
the High Court must be the judge not only of the necessity but also of
the measure of security, and that before you demand any security from
the newspaper, the accnséd must be given the right of appeal to the
High Court against your order. That is the first point. The second
point ig that when you demand security that security must be eom-
mensuraté with the c¢apadity and ability of the person to give it, and
that you cannot demand from him seeurity in eash because he wishes
to give'it in G. P. notes. My third point is this. You know I was a
humble instrument in having the Indian Penal Code amended’ doing
away with the penalty of Torfeiture. You aré once more re-introdueing
the penalty of forfeiture. ' I would ask you to conmsider whether any
other penalty than that of forfeiture eannot be substituted against the
offending person. 'Now, these are the questions that I would ask the
Honourable the Home Member to think about, énd if we find that the
Honourable the Home Member is in a reasonable mood and is prepared
to meet our reasonable objections, there would not be any opposition
from these Benches. But I wish to point out to the Honourable Member
that Honourable Members on this side of the House are seriougly gfraid
that if the executive are given the final power of ‘control ~over the
newspapers, they are not likely to use it for the purpose Which is the
declared and primary object of the Honourable the Home Member, or
of the Government and of this House. I wish. further to point out
that clauses 3 and 4 require to be completely recast. These are the
operative clauses of the Bill and they have to be recast. So will be
the other clauses which treat the printer and the publisher as two
individuals, whereas in point of fact they are often the same. To
demand separate securities in such a case would amount to ‘a certain
order to close down the business which appears to have been aimed at
m'several c]qusgs of the Bill. Will the onourable the Home Member
raise any objection in Seleect Committee to our recasting those clauses
on the ground that, by accepting the motion for a reference to Select
Cornmittee, we have accepted the principle of the Bill and we are
demﬂ&ﬁﬂ& from the principle of the Bill ‘in recasting those clauses ¢
4I]w::int. the Honourahle the Home Member to make that point perfectly
cleat. : Y s

The Honourable 8ir James ,Orerar: 1. will make it perfectly
clear here and -now if the H?lnoqrable l‘member desires, If the Bill. goes
to a Select Committee, I shall be prepared to consider any amendments
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which are consistent with the effective achievement of the main object
of the Bill. (A few Honourable Members : ‘‘ This is not clear.’’)

Sir Hari 8ingh Gour : I am perfectly willing to understand what
the Honourable Member means. But the point I am making is that the
Honourable the Home Member, or any spokesman on behalf of the
Governmnet, should not raise the question that in making amendments
or changes in the Bill we are destroying the principle of the Bill which
the House stands committed to by accepting the motion for reference
to a Select Committee. That is all I want to make clear, because it is
the intention of this part of the House to assist the Government to its
utmnost capacity ; but at the same time, this part of the House is
anxious to see that the rights and liberties of the Press are not seriously
jeopardised and that, as far as possible, such a judicial control is in-
troduced in the operation of the Bill as would give the aggrieved party
a right to appeal to an impartial tribunal. These are my points, and
1 think they are reasonable and I do not see why the Honourable -the
Home Member should. objest to them. If they are conceded, we are
quite prepared to co-operate with the Honourable the Home Member
(Some Honourable Members on the Naiionalist Benches : ‘‘ No, no'’),
but if they are not conceded, all that we want to do is to let this Bill
go to the eountry for three months (IHear, hear). Within these three
wonths you would have got evidence, the reports of your Local Govern-
ments, the public bodies, and the Press, and .if there are any merits
and demerits in the Bill, they will all be exposed and made. clear, and
after that in the January Session we can make further progress with
this Bill. If the time were long, I would not have supported a motion
of this character, but as it is only a matter of three or four months, I
hope the Honourable the Home Member will accede to the suggestion I
have made,

8ir Cowasji Jehangir (Bombay City : Non-Muhammadan Urban) :
There does not appear to be any Honourable Member in this House who
is an sdveeate of violence and assassination, and I venture to suggest
that our traditions and culture prevent the large majority of the people
of our country sympathising with assassination, and all forms of violence
which we have undoubtedly seen within the last year or so, but, Sir, when
we come to enact a measure which is intended to prevent such violence
and sssassination, I think my Honourable friends opposite will admit that
we are entitled to examine that measure with care and consideration.
Firstly, we have to satisfy ourselves that the measure is going to have
a be,qeﬂcial effect, and secondly, that it is not going to effect pre-
judicially anybody in the whole country. In order to do that, I think,
it may be useful to attempt to analyse the forms of violence which we
have seen in India during the last few months. I would divide them
into three categories. Firstly, there is the terrorist movement as
opposed to the non-violent passive resistance movement. There is a
school of thought, however, misguided it may be, which still believes
that without a show of violence and actual perpetration of violence
there is going to be no constitutional advance in this country. There
18 another school which has gone in for violence and assassination’ with
a very differenit object. They desire to have no form of constitutional
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government now or hereafter. They are unequivocal adherents of the
Third International. They fear that any eonstitutional advance in
this country will postpone their goal. Their goal has been made very
clear to us not only now but for some years. Thirdly, there is violence
and assassination committed by reckless, impetuous, sometimes perhaps,
honest, but misguided young men who not belonging to either of the
organised groups of violence I have just mentioned are tempted to go
in for violence and assassination hoping to become patriots and martyrs
by an hour’s or even a minute’s work. I understand that the principal
object of the Bill before us is to save these young men from themselves.
Let me candidly admit that I do not think any Press Act is going to
prevent terrorism of the first kind I have explained. The only way
to fight that terrorism is an earnest, equitable and honest endeavour
to give this country the freedom it desires. The second kind of
terrorism can only be fought by my own countrymen themselves by
propaganda, and much more by an earnest endeavour now and in the
future to give all working men, whether they be the agriculturist or
the industrial labourer, their due share in the wealth they have helped
to create. But, Mr. President, I am quite prepared to admit that the
perpetrators of the third class of violence, which "hurts more the
perpetrator than those whom hé attacks, deserve protéetion; and it is
more than possible that these young men naturally desiring to serve
their country, reading what has admittedly been written, are' tempted
to go in for these reckless misguided actions, unfortunately to find their
‘efforts leading them and'the country nowhere. It is easy to be a patriot
if one has a revolver and desires to use it indiscriminately and if there
is any one here or in the country who suggests on the platform and
in the Press that the man who uses a revolver is a patriot and a martyr,
that man deserves to go $o prison ; but, Mr. President, it is our duty
to see that the measure introduced wil really effect what Government
desire, ‘1z., that these young men should not have provided for them
literature which sends them to the gallows.

Mr. K. Ahmed (Rajshahi Division : Muhammad Rural) : Where
do they get those revolver and firearms from ! L

8ir Cowasji J. : I refer you to the Honourable the Home
Meml;er. I am not the Home Member. Mr, President, it is our duty to
examine the question whether this measure will not affect adverseiy a larze
number of men who are at present in the journalistic profession.

Mr. B. Dag : Quite so, quite s0.

Bir Oowasji Jehingir : Let me candidly admit that T have been
‘consldergbly impressed by the speeches of some of our lawyer friends,
and even the Honourable the Law Member has admitted that if this
measure goes too far, it ought to be amended. It is not the object of
this House to let this measure be an instrument of terror to the
journalists ' in lndi'a' (Beveral Honourable Members : ¢ Hear, hear ).
It has one object, and one object alone in view, as far as this side of
the House is concerned, and that is to prévent any journalist from
printing mattér that may encourage yvoung men to resott to assassina-
tion ; it is not intended to enable this Government or any Local Govern-
ment to pounce upon any favourite press or any journalist or anyone
“controlling a press by means of this Act. That is the fear that has
'been at the bask of the mind of every Honourable Member who has

-
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okep up till now ; and I am again ready to admit that Governmen
zpugh?tb ll)uwe seen to it*that ﬁo such suspicion would lie at their doors
when they moved for cousideration of this Bill. T do not think Honour-
able Members opposite . are in a_position to deny that- the clause, a8
drafted or copied from },l,ie last Press Aet, is extraordimarily wide and
goes. far beyand what Ionowrable Membeérs themselves want. 1 will
_repeat what has been said by several Honourable Membgrs here,'pefn.nely,
that if only the Government had taken into consideration the critieisms
not only of the public but of High Court Judges—and there sits in our
midst to-day my Honourable friend, Sir Abdur Rphup, a retired H.}gh
Court Judge—-if the Government had taken the criticisms of such High
Court Judges into consideration before they drafted this Bill, I
venture to suggest that they would not have met with the opposition
that they are faced with to-day. Therefore, Sir, it now depends not
upon this side of the Hop,se but upon my Honourable friends opposite
whether they are going to place on the Statute-book a megsure which is
intended to guard and protect young men whom we so desire to protect
and a measure that will in' no way go an inch further (Applause).

'Mr. Jagan Math M?rwd AT (Jullundur Division : Non-Muham-
madan) : Sir, this piece of legislation has been subjected to much seru-
tiny from various sides of the House. T regret to say that, in spite of the
tempting promiges of the Leader of my Party, the Honourable the Home
Member has not given him the assurance that he wants. Sir, when this
Bill. was introduced by the Honoyrable the. Home Member in a speech
marked by great restraint and moderation, I felt that something was
troubling his mind ; and if I may venture to guess, I think he felt that
thie Bill was one of these odious pieces of legislation that were running
counter to the whole eurrent of English legislation and practice. Let me
point out to you, Sir, what I mean by this. e principle underlying this
Bill is in short this, that every keeper of a printing press, the moment he

goes to make a declaration as he must under the law, is straightaway put
upon probation. Tn order to carry on a certain trade, that of keéping a
press for printing books, pamphlets or newspapers, be is put on proba-
tion, and he is requiréd to deposit a security. 'l‘l?l:t, Bir, it will be rioticed,
is worse thah censbfship. A 'man, withodt any offence being attributed to
him, without any inquiry or without dny trial, is looked upon as a saspect.
We go further. Having labelled him as a suspeet and having got him to
deposit some security, the moment the Local Government od ifd refiresen-
tative the Magistrate, performing strictly speaking not a_ judicial func-
tion, thinks the man has transgressed the law, the fiat goes forth that his
security is forfeited. That, 1 submit, namely, the forfeiting of the
sécufity without any judieial inquiry, without any trial, without giving
the man any cham;e to justify his aetion, or withent giving anybedy any
opportunity te go into the ease, is the basic principle of this Bill, and that
is the odious parf of the Bill. Sir, the old Press Act was worked in a
manner that caused consternation ameng journalists, and all kinds of
journalists upited in ‘gpposition ﬂ it. It had to be repealed
in 1922, but jt left a_bad ;taste behind, and .it was revived in
the Ordinances, and they still were madelled.on the sgame lines ga those of
the Presy Bill. * Sir, why is it that the Government, qf Tndia have all along
stuck to that vprté(-civle of the Bill, and why is it that the journalistic wordd
has 80 far stontly objected to the provisions of this Bil 1 I submit, Sir,
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the point is that, of all professions in the world, .the journalistic profes-
sion or the profession of keeping printing presses is singularly marked
out for this:exceptional treatment.” He alone is put upon probation ; and
when the seourity is liable to ‘arbitrary forfeiture, he is practically help-
less and gone. ' S '

Now I submit to you, Sir, that the fundamental prineiple which under-
lies the liberty of the Press is not this, th;: any lts;t,ufe has guaranteed or
that any law has made it clear that the Préss shall enjoy any nieasure of
liberty. The fundamental principle underlying the liberty of the Press,
which the Honourable the Home Mcmber assured us was safeguarded, is
seriously endangered by this Bill, for the reason that a newspaper man
is treated in a different minner from any other.man. Now, Sir, the
fundamental principle of the liberty of the Press, the liberty of the Press
which has been made so much of in the English constitution, that funda-
mental principle we are transgressing here.. Let me explain the position
in a few words in a layman’s language. Suppose a newspaper, man extols
a murder, we all detest it. Now in thc ‘case ¢f this man, you pounce upon
him and forfeit his security. But suppose another man got upon the plat-
form and did preci the same thing, is thére any law under which you
can take hold of him and get Rs. 5000 out of him without any trial ?
Why, then. are you treating the newspaper man or the keeper of a press
différently ! Is there any law whi¢h will ‘enable a Magistrate or .a police
officer to go to their honses and take from their pockets Rs. 2,003 worth
of security. *That T submit, Sir, is the underlying mischief of this Bill to
which we all object. (Cries of *“ Hear, héar ’’.) We have had recited
to us a list of violent crimes committed, a list of objectionable literature
extolling murders. We are only too happy to assist the Governmen: in
‘all reasonable ways and certainly in an emergeney, but we must insist that
you should put the newspaper man and every other man on the same level,
and give the newspaper man the right of being tried in a court of law. We
are- prepared to go with you as far as is reasongble, but not to do away
with the traditional safeguards and to rely solely on the whims of execu-
tive action. Sir, the more Fou feed this appetite for arbitrary. action, the
more it grows. 8ir, for all manner of things, people have been taken to
task under the Press law. I remember a case in which merely for printing
a programme of the Congress, br printing nexs of the holding of a certain
meeting, a paper was taken to task. c

Mr. B. Das : ‘Shame, shame.

 Mr. J % Aggarwal : However mueh. you may try to have
recourse t_m . ou‘_lg, wvon caunot get that remedy Whlagl is your due.
Therefore, 1 say, in answer to the appeal of the Honourable the Home
Member, that when we find that there is a crop of this kind of literature,
and  this kind of crime flourishes, then let us face the thing in the right
way, not in this tinkering way, not in this way which is contrary to all
the principles of constitutional progress at a time when we are trying
experiments in constitutional progresss, by substituting the executive func-
tion for the judicial function. If your Magistrate thinks that the man
TRas violated the law, let this man have a fair trial. Let him be tried by
this very Magistrate and let his judgment be a judgment of the court.
That is a fundamental point underlying the Bill, and. I do not think that
point can be remedied in any other way. .We must have him a right of
trial. 'Why ‘are these newspaper men looked upon- as being 8o vile and

-
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vulgar that they should be dealt with so sternly by the executive and mnot
by the courts of the land ¢ In vain I looked in the speech of the Honour-
able the Law Member, much as 1 admired it, for any indication as to why
these journalists are being treated in this extraordnary fashion 3 Are
they the vagabonds of the land ¢ He paid a great compliment to my friend,
Mr. Ranga Tyer, who had denied journalists great influence in the land, but
that is not all. ' He said the influence of a newspaper ought not tq be judged
only by the ‘circulation it enjoys. But I appeal to him, is it fair to treat
the journalist as an outcast ¥ The moment he is treated as a suspect,
ke is treated singularly in'a manner not justified by the canons of civilised
administration. That is the fundamental principle underlying the Bill,
and' I respectfully submit that neither the Home Member nor the Law
Member has justified this extraordinary Bill. It may be said we have
given you a beautiful provision in the shape of an appeal to the High
Court. Unfortunately, I hdd a taste of it. I had on one or two accasions
to ¥nock my head against these provisions. These provisions of clause 4
consisting 0f 7 or 8 sub-clauses were read by me over and over again. It
was impossible to escape through the meshes of it. Whether a man escapes
through them or not, a man finds himself in an impossible sitnation
‘when an appeal is made to the High Court. The position is that the Magis-
trate has pronounced that his security is forfeit and an ap is made by
the keeper of the préss. How is the appedl to be argued ! Where is the ma-
terial 1 The material is the Magistrate’s fiat saying that go-and-so’s security
is forfeit because in such and such publication there were offensive words.
What is to be done ¥ Where is the material on which you can go up to
the High Court ! There is only one document from which you can prove
your innocence. Where is the material to prove the guilt ¥ The person
who is the appellant—and this is the most important point and I would like
the Honourable the Law Member to justify it—has got to prove to the High
Court that it is impossible for that document to come within the scope of
that clause ? 1Is there any such provision in the laws of the.land or in any
other land in which a person is called upon to prove the negative ¥ We
are always required to prove the affirmative. We are required to prove
that this document is seditious, whereas in this law it is laid down that you
shall be required to prove that this document is not seditious.

Sir, I have not troubled the House with quotations from the decision
of Sir Lawrence Jenkins in the Comrade case, but if 1 remember aright
Mr. Justice Stephens pointed out that his task'was a stapendous task, more
difficult than that of any other Judge in the British Empire, that he had
to find from one document the intention of a person and to see whether a
person had succeeded in proving the negative. No Judge in the British
Empire has been called upon to do that. Therefore, 1 submit that this
right of appeal which is superimposed on the executive action, the basis of
whieh is not a judicial trial, is absolutely ludicrous. You cannot get that
sense of security which you are entitled to get in the case of a person who is
proceeded against. Therefore, he goes without any trial and inquiry and
this provision of the Bill is absolutely of no avail to him.

Now, 8ir, the other day when this matter was gone into, the Leader of
the European Party, was pleased to observe that papers like the Trbune,
the Hindu or the Leader need have no fear from it, like his own. But I
took ‘the trouble to look into the files of these papers to see what these
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papers have got to say about it. I have got all these papers with me, and
almost all of them have expressed their indignation on its introduction and
on the possibility of its passing through this House. Let me give you a
couple of lines from each of these papers. I do not wish to weary the House.
The Tribune in its issue of September, 11, has said :

4Tt (vmmoly, the Adsembly) will be committing a eapital blunder if it does not
oppose tooth and nail the propasal for referring the ‘Bin to a Belect Committee. That
proposal should be ‘met bot direetlLby opposing the motion and imdirectly by a
motion for circulation of ‘the Bill t all those Membérs who were so profuse in
paying their tribute to the memory of Mr. K. C."Roy prove the sincerity of their pro-
fession. Let them remember both that Mr. Roy was a life-long fighter for the libe:
of the Pross and that his very last act ? ife was to attend the Assembly, thoug
he was ii'l’ extremely bad health, with the deliberate object of opposing this particular
measure. Co * .

Similarly, the Leader and the Hindu have also given their unalloyed
opposition to this Bill. That being the cage, my submission to the House
is that in this measure you are giving & kind of treatment to the keeper of
the newspaper press which is ineomsistent with the whole principle of
Jjurisprudence, and therefore it is no wonder that everybody outside has
objected to it. The other day, it was pointed out that this Bill is confined
to cases where there is an attempt at incitement to murder and therefore its
operation will be limited to a certain section of the Press and no decent
paper has any reason to fear from it. One would be surprised to read
words like this : 0

‘“ If cvery time a Hindu youth murders a British official, a young Englishman
retaliated by murdering a Congress leader, the effect would be deplorable, bnt there
would be no inequality of justice.’”" : :

An Honourable Member : What is the name of the paper ?

Mr. Jagan Nath Agga.rw‘tl : T am just going to give you the name.
You will bear with me, Sir, that this is only in answer to the huge volume
of extracts. You will remember, Sir, that it was admitted by the Law
Member and by the various speakers that these papers had very little
circulation and hardly any reading public. In faet, they main-
tained that most of them were 80 obscure. that the names of
a good many of them were not :known. But the paper that I
am reading from is not at all an obscure paper. It is one of the fore-
most papers coming from Bombay. It is the Times of India, Illustrated
Weekly, dated the 13th September, 1931. I will not quote it verbatim,
but will give you the gist. of it. Dealing with the Chittagong murder, it
says that here is a situation in which a Muhammadan officer was shot
dead by a terrorist. The Muhammadan community straightaway retaliated
by a reprisal and this is a lesson for the bureaucracy. I just give the very
words and not paraphrase : ‘

¢ The fuct however, that on this oceasion the official selected for assasimation was
gt'}:l;thnmadan led to complication. Unlike the British community, which has limited
1 y .

Honourable Members will mark the words ‘¢ British eommunity ’’,
‘‘ on similar occasion to passing resolutions urging Government to punish the real
instigators, the co-religionists of the murdered police official in Chittagong took the

law into their own hands and wreaked their revenge indiscriminately on the community
from which the assassin was recruited.’’ .

Well, Sir; one might say this is a neutral passage, nothing of laudation or
praise of the murderer. But it proceeds :

‘¢ With almost comieal indignation the Congress papers in Caleutta protest that
the decensed - Police Inspector was assassinated not because he was a Moslem, but
because he was a policeman | The Moslem community are pot impressed hy these
superfine distinetions.’’
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This is laudation of what happeped there : .

‘‘ They haVe watched with growing amarement the impunity with which a succes-
sion ‘of British officials have beén murdered, @as also incremsing boldness of the real
instigators of these crimes as they have realised that their aetivities do mnot involve
any risk.to theit own skins or gven restrictions of their liberties. The Muhammadan
community have taken the earliest opportunity to indicate that they do .ot mean to
adopt an equally quiescent attitude. If Muiamm dan officials are murdered there
will be immediate reprisals...,.. Although. mob outrages are always deplorable, the

Jesson to be irawn from the Chit affair is that, if a policy of terrorism is to be
pursued, it will not long remain om N— ’ pottey

1 do not know if there can be greater incitement to murder or violence :

‘¢ If overy time a Hindu youth murders a British official, a young ¥nglishman
retaliated by muordering a Congress léeader, the effect would be deplorable, but there
would be no inequality -of gnltica. I camnot of course imagine :any development of
that sort, actually mmign ut if it did, some of the Hindu leaders might begin to
realise the iron self-restriint under which the British community—forcéd to look on
impotently as one after ‘another of its members is foully murdered—is now labouring.
As testified in the roughest fashion, at Chittagong, the Muhammadan community, when
_subjected to similar outrages, refuses to subordinate itself to the same -inhihitions, but

hits back quick and hard. " As a result the Murder Club will probably think many times
before it decrees the denth of anothér Muhammudan, even though he may chaneé to be
a police offiver.’’ -~ .
If this is the cult and if thig is the trouble, by all means meet it. Do not
make any distinction, whether it is a small paper or a large paper, whether
its editor is white, brown or black, but rope in everybody and deal with
them sternly in a proper manner. T am at one with Government
in taking action for proper maintenance of . law .and order., But any
attempt to whittle down the above principles capnot be countenanced ;
the principles underlying the Bill are’ viciows™ and. should be" done
away with. Legislation should be t.akenv up in the proper manner to
punish such offenders, but no tinkering here and there will serve the pur-
pose in view. :

Mr. N. M. Dumasia (Bombay OQity : Non-Muhammadan TUrban) :
1 confess that when I eame to this' House I did not come with an open mind.
I was biassed against the Bill when I redad clause 4 in which I scented
danger to the liberty of the Press. But after the admirable speeches that
have been made by Members on all ‘sides of the House, especially after the
convincing speech by the Law Member, I find it impossible to withhold
my support to this measure 8o long as it is confined to one class and. it is
specifically limited to the terrorist movement. It is impossible to withhold
our support to the suppression of terrorist activities, but it is difficult to
support clause 4 as it is worded. It is more elastic and less definite as it
stands now. It should be made more definite and less elastic and it should
be made as elear as possible that it is eonfiried to the terrorist movement
alone. Otherwise, as my Honourable friends, Mr. Ranga Iyer and Sir Hari
Singh Gour, pointed out, this will forge a fetter round the neck of
journalists which every one with the love of liberty of the Presws must
strongly oppose. Sometimes these apparently innocent-looking measures
unless well-defined prove to be most obnoxious and dangerous to the liberty
of the Press. We all deplore the calt of anarchy which has made its ugly
appearance in the country, but Government are not to be absolved from
blame for the appearance of the ugly cult of anarchy. Government have
failed to take motice of the signs of the time'; they have failed to take
‘motice of the political grievances of the people ; they have failed to take
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notice of the economic grievances of the people ; and they have failed to
take prompt measures against those who indulge in incitement to violence.
Govermuent for a long time abdicated its functions and that in itself has
proved a danger to society. The Government excuse that they do mot
take any notice of those writings simply because the Press is obscure does
not absolve them from their responsibility to protect society (Hear, hear).
If they had not neglected that duty, they would not have found it ncces-.
sary to bring forward this measure. Unless clause 4, which is the
uperative clause is amended in the light of criticisms of the late Chief
Justice Jenkins, one of the ablest Judges, the Government will find opposi-
tion not only from this. House but from outside, all over the country.

We must make it clear in the Select Committee that this Bill will be
confined only to the terrorist movement, and for other crimes of violence,
they must resort to the Penal Code. .

I want to say a word about the penalty. In the original Press Act, the
penalty was Rs. 10,000 maximum, now it is Rs. 20,000, if you put it upon
the keeper of the Press as well as on the publisher, and printer. This
provision is much more harsh than the previous one. I think Goverhment
must reduce the liability of the printer and publisher to Rs. 5,000 and
the keeper of the press to Rs. 5,000, so as to make the total. penalty
Rs. 10,000 as in the old Press Acet. Then I am of opinion that this Bill will
not serve the purpose for which it is made as the agitators will find other
means of demonstrations in favour of murderers in the shape of processions
and hartals. That is a feature which you should not fail to take into
account. The only remedy for bringing about the cessation of this violence
is to take the people more and more into confidence and grant them a
machinery so that they may be enabled to remove their own grievances. I
am sure if we achieve what the Round Table Conference seeks to achicve,
I do not think we will hear of any cult of violence in this country. .

Sir, whether the cult of violence is to continue or whether it is to stop,
rests in the hands of Gavernment.

Then, Sir, the appeal to the High Court must be before the demand
for deposit is complied with and not after the forfeiture of the deposit.
Government must allow all judicial safeguards. We are living in the
20th  century, when the school master is abroad and we have learnt the
lessons ‘'of freedom. We have imbibed the lessons of freedom from the
history of England itself. 1 think it is impossible to eurb the liberty of
the Press and the more you eurb the liberty of the Press, the more will other
méans  of expressing the people’s grievances be found. 1 am still of
the opinion that this Bill will not serve the purpose for which it is intended
‘unless Government conciliate the people. Sir, as an Anglo-Indian
paper has pointed out, it is morally foul and politically disastrous to
encourage or praise the detestable cult of assassination. I am glad to find
+that there is not & single Member in this House who favours the cult of
assassination, nor is there anybody in the country who would favour it.
But, Sir, as you know, communist principles are abroad and socialist
prineiples are embraced readily, and the people know what is happening
in other conntries, and if they imitate the example of other countries, the
-blame must-be placed on the education which they have received. _

Sir, ¥ have said that T am ready to give my qualified support o the
Rill, provided the obnoxious features of this Bill are done away with.

We veserve to ourselves the' right of rejecting this measure when it emerges
L185LAD o
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from the Select Committee if we find that it is not to our satisfaction.
Sir, nobody will aceept any principle which forges a new fetter around the
Indian Press. As one of the oldest journalists, I say that Government
ought not to have placed this responsibility upon the House unless Govern-
ment themselves were prepared to shoulder their own responsibilities.
Government ask for our co-operation when they want to forge new fetters
around the Press, but when we ask Government for their co-operation what
do we get from them ! Only defiance and defiance alone. Sir, Govern-
ment must also he amenable to reason and amend clause 4 as suggested
by the Leader of the Opposition. Tf they do so, I am sure there will be
no opposition to this measnre. I hope there will be no necessity to make use
of this measure, which is only for one year, and that after 1 ycar with
peace and tranquillity prevailing in the country it will be removed from
the Statute-book.

Dr. F. X. DeBousa (Nominated Non-Official) : Sir, I rise to support
the motion that this Bill be referred to a Select Com-
mittee. When a Member of this Honourable House, who
is jealous of the liberties of his country and proud of its traditions, is
asked by his vote to support a measure which imposes some restriction
upon the Press of this country, it must cause him grave searchings of
the heart before he supports such a measure. The Honourable the Home
Member, who introduced the Bill in a speech characterised by the greatest
moderation, enunciated two propositions. The first is that the experience
of the last few years has proved the existence of a strong revolutionary
party the ohject of which is to overthrow the established Government, to
destroy the established order of society and thus create a reign of terrorism.
The seeond is that the activities of thig party are very largely strengthcned
by some sections of the Press, who either directly incite to murder and
crimes of violence, or without going to the extent of direct and overt
incitement. covertly by damning with faint denunciation the murder and
investing the murderer with the halo of a saint, martyr and patriot,
encourage the commission of these crimes. The Honourable the Home
Member «aid that if these two propositions are proved, the conclusion
necessarily follows that some action must be taken to stop the activities
of these people. Rir, it is unnecessary for me, after the speeches that have
been made by Honourable Members opposite, who have practieally admitted
the principle of the Bill, to analyse at any great length the evidence which
the Honourable the Home Member has placed before this Homse. The
existence of this conspiracy cannol be disputed for one moment. Look-
ing at the list of the terrible erimes, we find that during the vear 1929
there were as many as 13 crimes of violence, during the year 1930 as many
as 74, and during the year 1931 up to the 31st August, as many as 128.
Only within the last few weeks, the tale becomes gruesome. On the 22nd
July, last, an attempt on the life of the Governor of Bombay ; on the
23rd July the murder of Lieutenant Hext on the train ; on the 27th July
the murder of Mr. Garlick, the District Judge of Alipore ; on the 21st
August an attempt on the life of Mr, Cassells, the Commissioner of Dacea,
and on the 30th August the murder of Khan Bahadur Ashanulla, Tnspector
of Police at Chittagong. Can it for one moment be argued that this series
of ctimes, perpetrated in different parts of the country are isolated and
sporadic ¢ Is it not clear that they are the work of a revalutionary active
party working secretly throughout the length and breadth of this land ¢

4 P. M.
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The obvious result of the commission of violent crimes like these i not
only to impair the morale of the officials of Government, whether European
or Indian, but they have thrown the citizens of this country into a statc
of nervous tension. An Honourable Member of this Legislature belonging
to the Upper House told me the other day that, much as he would have
liked to avail himself of the privilege of travelling by reserved compart-
ment to which he is entitled. from Madras, he feared to do so, for during
these days of terrorism he was afraid that he might be attacked by an
assassin if he were alone......

Mr. B. Das : Was he a non-official Member ¢
Dr. F. X. DeSouza : Yes.
Mr. B. Das : Then he iy a coward. (Laughter.)

Dr. F. X. DeSousa : Turning now to the second point, that the
activities of the revolutionary party are strengtbened by the teachings of
certain vections of the Press, I have read carefully the sixty-six pages
of extraets from about seventy journals which have been supplied to us
by the llome Department. These extracts range from all sorts of incite-
ments to violence, murder and red ruin down to a glorification of the
murderer, while professing to condemn his crime. I shall not read any
of these cxtracts, but I shall only comment on one or two eriticisms made
by Honourable Members on the other side. They said, ‘‘ What is the object
of muking so much fuss of these insignificant sheets whose names even are
unknown to us and whose circulation is limited ? They really form the
gutter Press of this country : why should we take notice of them at all and
give them unnecessary importance 1°’......

Mr. N. M. Dumasia : There you fail to. do your duty to protect
society !

Dr. F. X. DeSouza : I think when Ilonourable Members on the
other side said that these papers have little or no circulation or influcnce
on public opinion, they must have spoken with their tongues in their
cheeks. They know as well as I know, perhaps even better than 1 do, that
it is this class of journalism which has the greatest attraction and which

is swallowed with the greatest avidity by young men of immature
minds......

Mr. N. M. Dumasia : And yet you take no action !

Dr. F. X. DeSouza : ...... by young men who indulge in political
discussion, which after all they have every right to do : and feeling as we
all do that there is something wrong in the state of Denmark, they fall
back upon this section of the Press to find a true solution of the trouble.
T am not speaking merely upon conjeeture. I speak from the records of
the courts. Honourable Members are aware of the ease of the young man
whe has just been convicted of the attempted murder of the Governor of
Bombay : he was a young man belonging to a geod family. 1 man of
education, who in the ordinary course would have obtained distinction in
his profession, but who fell under the evil influences of papers like these
and] allowed himself to commit the crime of whieh he has been found
guilty.... ..

Mr. B. R. Puri (West Punjab : Non-Muhammadan) : On a point of
-order. Is my Honourable friend entitled to discuss a case which is still
sub judice ¥ It may have been decided by the first court : but I understand
an appeal has yet to be flled in the case.
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Mr. President : Has the case been decided ¢
- Mr. B, R. Puri: No ; not finally : my submission is only this, that
if the conviction has taken place in the trial court, an appeal has yet to be
heard. 1 think it may amount to prejudicing the case of the appellant if
1he merits of his case are discussed in this House.

~ Mr. President : On a question of fact : is the Ionourable Member
quite sure that an appeal has been lodged !

An Honourable Member : It is bound to be.

Mr. President : The point of order can only be dealt with if'there
is some evidence to show that the case is still sub. judéce. If an.appeal
has been preferred, it would be sub judice and the Honourabde Member
would not be allowed to comment on it. The question is onme of fact.

nless 1 am assured that the case is really sub judice, T cannot interfere
with the Honourable Member's observations. Will any Honourable
‘Member tell me as a matter of fact whether an appeal has been pre-
ferred ? o
- Mr. Amar Nath Dutt : The time for filing an appeal has not ex-
pired as yet. And so long as there is time to file an appeal I think the
‘case should be considered as swb judsce.

Mr, President : Has thc Honourable Member any definite ‘for-
mation on the subject ? : o

Dr. F. X. DeBousa : I shall not press the matter further. All that
1 wish to say is this : T might have referred to other cases in which the
accused persons, belonging to very good families and coming from very
good homes, who in the ordinary course would have been an orfiament
to their professions and in time might have become ornaments even of
this llouse, have been found guilty of offences like political assassina-
tion, and this sort of thing gives one furiously to think. Any Member
of this Assembly, may bave some one dear and near to him undergoing
education in colleges and other educational institutions : it is not un-
likely—if we are to judge by the cases that have already been deeided—
that the class of young men who will be affected by propaganda of this
character will be young men of generous instincts, of noble ideals, per-
haps perverted ideals, who are prepared to sacrifice their lives and, their
liberty in pursuance of what they consider to be a heroic act. Are we
prepared to allow these young men, these immature youths, at this the
most emotional part of their career, to be debauched in the pregnant
phrase. of the late Mr. Eardley Norton, or to allow this deadly poison to
be injocted into them, in the words of His Excellency Lord Irwin'in his
inaugural speech opening the session of last year, while we look on -de-
‘bating about the definition of the permissible limits of justificable
crisicism of political assassination 7 Should we not rather throw theory
to the winds, and holding that the public safety after all i the ultimate
law, pass a measure of this kind 1 To me it seems that we shall be
closing our eyes to the realities of the situation if we discuss theoretical
limits of public criticism and allow this sort of propaganda to be ‘¢carried
on hy the Press.

One periinent observation was made by Honourable Members .on the
other, side, and it is, why is it that the ordinary law is not adequate for
-dealing with ihis evil ¥ But everybody is aware that the ordimary law
is absolutely inadequate for the simple reason that it allows of dissemi-
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nation of {he pernicious matter long before it can be suppressed. Even
in, countries which we consider to be the freest countries, even in Eng-
land, the Executive Government possess powers of confiscation and for-
feiture without resorting to the remedy of an ordinary trial. Last year
we heard of a London Magistrate confiscating the issues of a novel
written by a well known writer on the ground that, in his opinion, it
had. an immoral tendency. The Society of Journalists in London and
the Suciety of Authors raised their powerful voices against a confisca-
tion of ‘this nature. They said it was scandalous that a decision as to
whether a particular book was or was not of an immoral tendency should
be left to the unfettered discretion of a single London Magistrate ; but
their protests were of no avail and the decision was upheld. It is abso-
{utely neeessary in a case of this kind, where there is danger of public
dissemination of pernicions matter, that the cxecutive should possess
SUIMMAry powers.

Sir, a few words more and 1 have done. Strong objection was
raised by some. Honourable Members on the ground that clause 4 of the
Bill wag too comprehensive, so that any paper against whom the execu-
tive had a grudge could be easily dragged in. But, [ think, Sir, that Gov-
ernment have made the position perfectly clear, that it is only direet or
indirect incitement to violence in the ways mentioned in the Bill that
will come within the purview of the clause, and if Honourable Members
consider that the wording is too wide, it is eertainly open to them in the
beleet Committee to suggest other wording to carry out the intention
-of Government. To me, Sir, it scems strange that anybody who is a
follower of the doctrmes of Mahatina Gandhi could for one moment have
aay hesitation in supporting this Bill. I believe that the prevalence of
wiolent writings in certain sections of the Press was brought to the notice
of Mahatma Gandhi himself a few months ago, and the Mahatmaji said
-in his issue of Young India, dated the 28th May, 1931, as follows :

“¢¢T have befor¢ me extructs from journals containing some gruesome things.
There is counnunal incitement and gross nnsrepresentation to politicul violence bordering

on murder. It is of course, easy enough for the Government to launch out prosecutions
or pugs repressive ordinances.’’

But, says the Mahatmaji :

¢¢ It will :serve the purpose only temporarily and in no cuse will it convert the
writer. The, real remedy lies with the journalists ussociations. Why should we not
create & departinent whose businoss it would be to study the various journals and bring
$hem to the notice of the people ¥ ’’
That . precisely, Sir, is the policy that Government are pursuing. By
dbringing forward:this measure, the Goverument have attempted to stop
temporarily the 'spread of the dangerous poison that is now infecting
the youth of this .country. But they say it is only for a short period,
say for a year or two or three at the outside. Meanwhile the presidents
and secretaries of the various journalists associations throughout India
should - excrcise their influence, and by persuasion and co-operation
ereate: a sort.of public opinion among the journalists themselves so as
to prevent.the appearance of articles of this nature in the Press. That
is all'I wish to say, Sir, and with these few words, I support the motion
that the Billt be referred to a Select Committee.

U Tun Aung (Burma : Non-European) : Sir, I must congratulate my
Honourable friend from Burma, Mr. Tait, on his able maiden speech,

&
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but I regret I am unable to follow in his footsteps in supporting the
motion. e

Mr. B. Das : lle wanls to scparate you from India.

U Tun Aung : Sir, I feel very sorry that my Honourable friend
dragged in the question of anti-Indian feelings which are alleged
to prevail in Burma. After hearing the spcech of His Exeellensy
the Viceroy this morning, [ thought the llonourable Mewbers
in this House understood that things in Burma had been restored
to their normal conditions and all the alleged anti-Indian. feelings
or anti-anybody's feelings had died away. I cannet therofore
see why the Press, whose funection has been praised so highly
should be muzzled at this moment. The Honourable Members arec awave,
I believe, that at the present moment we have in Burma the unforta-
nate Burms Ordinance, applicable to that country alone, (an Honour-
able Member : ‘¢ Shame ’’), and in that Ordinanee special provisions
have been embodied for the eontrol of the Press. 1 cannot therefore
appreciate the necessity for another Press Act further to control the
Press in Burma. If the Honourable Members will pursue the extracts
which have been made available to us by the official Benches in justi-
fication of this measure, they will see that not a single passage was
taken from any of the newspapers in Burma ; and this fact shows that
the Press in Burma has been behaving quite well, and I fail to under-
stand why under such circumstances the Press in Burma should be
placed under any control whatsoever as is propesed to be done by
this Bill. You know, Sir, that Burma has until recently been un-
fortunately placed in a miserable plight, but it is fast getting
out of the wood. No doubt during those disturbed days there
might be some unfortunate cases of Indians being victimised wil-
fully or otherwise but that alone should not in fairness to Burma
be construed as sufficient justification to prove that the Burmans
as a nation are against Indians. No doubt in 100 cases of
Burmese deaths there may be a few cases of Indians being assaulted or
killed, but the House must remember that in times of trouble and diffi-
cult discrimination of race or colour could not be expected as neees-
sity knew no law, and all those people who were particularly herd hit
by the depressed economic conditions could not but yield to the irre-
gistible methods of force and lawlessness. Unfortunately such hard hit
people attacked the rich people, and unfortunately among those rich
people there happened to be some Indians. Sir, these unfortunate. im-
cidents that took place during the disturbed days should be treated as
past history. If is therefore most unfortunate that my Honourable
friend from Burma should have dragged in that question here. The
relationship between the Burmese and the Indians, I may say, has again
begun to resume the previous cordial nature, and I need hardly say that
Burmans as a very hospitable race love their meighbours and fellow
beings. As I said before there is now an Ordinance in Burma te deal
with the situation which has very much eased now, and this faet will
be testified to by the Chief Secretary who is now the official Member
from Burma, and I do not see why India along with Burma should be
saddled with another piece of legislation which, although on the facc of
it, it may not appesr to be repressive, but when placed in the hands of
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the Exocutive, we cannot safely say that it will not be abusei. In this
connection, Sir, I would like to bring to your notice unfortunate fact
that in Burma a member of the Legislative Council representing the dis-
turbed area, Tharrawaddy, addressed a letter to the Secretary of State for
India in wbich he set out all the facts relevant and necessavy for the
purpose of showing why the rebellion had taken place. Without show-
ing any reason, without showing any justifiable cause, that letter
addressed by a member of the Legislative Council to the highest author-
ity for India in the British Parliament has been withheld, and that
letter, which has been printed, has been proseribed by the Burma Gov-
ernment. When a responsible member of the Legislative Council makes
an attempt to represent matters to the higher authorities for necessary
redress or rectification, even in such a case the Government come in and
interferes. In faect, if that letter had been placed before the British
Parliament, it would have shown the actual conduet of the Government
in dealing with the situation in Burma. It would also be scen that the
rebellion eould be very well aseribed to the outrageous activities and
deeds committed by those very people responsible for the maintenance
of law and order. Their lawless activities had led to lawless conditions,
and these facts were embodied in that letter, but that letter had been
withheld. Now, Sir, if even in such a legitimate effort of a responsible
person to get affairs righted the Government thought it fit to interfere
how much worse abuses, would Government commit if this Bill were
passed into law f It is only paying a much too hollow conipliment to
say that the papers in the country are functioning side by side with the
Government and that they are affording great assistance to the Gov-
ernment. and yet the Government contemplate gagging them in an nndue
manner by this Bill. It must be remembered that the terrorist activities,
these incitements, contained in these extracts from papers most of which are
unknown—these took place when the whole country was in a great stir and
upheaval asking for the reéalization of the political aspirations. Now that
great disturbance has, T hope and trust, been considerably allayed firstly by
the world famous agreement known as the Gandhi-Irwin paet, and
latterly by the agreement of Mr. Gandhi to go to England. When we
are now gradually getting out of the thick atmosphere of distrust and
discontent and when all the attentions of the country arc being fixed

n the possible achievements in the Round Table Conference in Eng-
land, it will be most unfortunate—nay it is sadly inopportune that a
Bill of this nature should be ushered in by the Government. Sir, you
know too well the temper of the country. When Government by such
an Act show distrust for the people, how can you expect their co-
operation and co-ordination # A Bill of this nature will tend to invite
people—shall T say incite people—to honour it more by breaches than by
observance, and this being so the Bill, if passed into law. will fail most
deplorably in its aims and objects. I think that it will be well advised
if the motion for cireulation be accepted by the Goverument, so that
the necessary cirele of public opinion may he available for consideration
when the Bill is: brought forward in the Delhi Session, and the House
will then be in a better situation to come to a proper decision. The
House will then be in a happier position to decide whether the necessity
for controlling the Press was really desirable. At the present time we
‘are simply asked to take a leap in the dark simply on the frail materials
such as the extracts of newspapers which are admittedly insignificant
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and unknown in the country and in respect of which no proceedmgs
whatever have been taken. Are we justified in at once agreeing to
have this measure referred to a Select Committee, thereby agreeing in
prineiple that such a measure is desirable at this juncture ? I feel 'that
the materials on which this Bill has been  founded are still insufficiént
and the time is most inopportuue for this Bill to be introduced now 8o
far as Burma is concerned, the Burma Ordinance No. 5 is already there,
much undesirable though it is, and on the top of it, if this Bill ‘were
passed into law, T for one wuuld not he surpnqed if there is ‘2 renéwed
and unnecessary stir in the country, resulting in activities ‘whish this
measure is intended to prevent. T would thercfore say that tdlerance
for the present moment would enable the readjustment of the disturbed
state of the public mind and T fully trust that there will be more peace
than would be otherwise if this Bill were passed into law.

The Honourable 8ir George Rainy (Member for Commerce  and
Railways) : I do not propose, Sir, to speak at any length on this Bill, but
there are a few points which oceurred to me durmg the course of the dis-
cussion to which I have listened, and I think that it might be worth wlnle
to place them before the House.

One obvious feature of the debate has been that, while a number of
speakers have made it clear that they see difficulties and objections, and
that they will require to be satisfied about these, there has been very-little
whole-hearted opposition to the Bill, very little root and- bramieh opposi-
tion, though my Honourable friend, Mr. Das, got very near it, theungh his
phrase waz tooth ard nail and not root and branch. So frank]y indeed
did he disclose his attitude, that when he spoke of assmtmg the Govern-
ment, I felt somewhat apprehensive.

‘‘ Timeo Danaos et dona ferente: i
‘¢ T fear the Grecks when they come with gifts in their. hands.’’

I confess I had some doubt in my mind whether the offer of help was
whole-hearted. My Honourable friend also claimed.in his speech to speak
on behalf of India. Mr. President, when I think of India, I think of some-
thing grand, awful and mysterioua, but when I think of er. Das, I think
of a very worthy colleague with an abnormally suspicious. mind.
(Laughter.) Therefore, I am not prepared to accept-him altogether as the
mouthpiece of India. Another speaker, Mr. Aggarwal, I think, raised
objections of principle which, in his view, if he carried them to their logical
conclusion, would prevent him accepting the Bill in any shape or form,
but I believe it is true of most of the other speakers that while, as I say,
they had ol jections and difficulties which they would like to see removed,
they were not altogether opposed to the consideration of the Bill.

i Tt

Another feature of the debate which struck me was that more than
once one speaker answered another, not designedly hut by imblication, and
some of the arguments addueced agalmt the Bill seemed to be quite admi-
rable arguments in support of it. On the last day, my Honoutable friend,
Mr. Ranga Jyer, domted some time in the opening part of his specch to an
attack upor the Anglo-Tndian Press. T think T ought on behalf of Govern-
ment to express our indebtedness to him for establithing the neeessity of
controllmg at least one section of the Press. Again, to-day Mi. Azgarwal
réad an extract from a Bombay newspaper and it seemed to me that the
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natural inference from his argument was that there was great need for
control, and more than that—for there was a further inference to be drawn
from the quotation—that unless we take care in our Bill to stop leopholes
and to insert words such as ‘‘ by inference or implication ’’, we shall be
unable to exercise that control which is needed. I am indebted to the
Honourable Member for an admirable example of why we have to be
careful about the drafting of the clauses in this Bill. You all of you
remember the old story of the pick pocket. He was caught and was about
to be ducked at the pump when the aggrieved party said, ¢° Whatever you
do, don’t nail his ears to the pump ’’. That was an encouragement to
violence but in form it was the reverse, for the opening words were
““ Whatever you do, don’t ’’. Therefore 1 say, if you wish the Bill to be
effective for its purpose, it is necessary to prevent obvious evasions. An-
other example of what I have in mind is to be found in the speech of sthe
Honourabie the Leader of the Opposition. He wanted to know if the publi-
cation as news in a newspaper of speeches of the kind objected to would
be considered incitement to violence. My answer is ‘‘ why not ¢ *’, but if
a further answer is needed I would refer him to my Honourable friend,
Mr. Rangu Iyer. Mr. Iyer told us how much mightier the platform was than
the Press—and when T listened to my Honourable friend and reflected how
formidable he would be on the platform, and how dangerous if his talents
were misdirected, I was very nearly convineced—but if the speeches to
which my Ionourable friend referred were open to the strong objection
which be told us they were, then surely their publication for the purpose
of broadcasting must be open to the same objection as an article originating
in the newspaper itself. What we are after is prevention ; our object is
not punishment as such but to prevent, if we can, certain mischief from
being done. Again my friend, Mr. Ranga Iyer, said it was altogether un-
fair that the public speaker should get off seot free and that the journalist
should incur heavy penalties. Now, I take it that the speeches he referred
to did not fall within the mischief of the ordinary law. At present Local
Governments of course take action under the ordinary law against speeches
in which they are advised that the speaker has transgressed the law. As
I have said, my Honourable friend told us that what was really doing
the mischief was the platform and not the Press. Well, I will put him
a straight question. If we introduce a Bill punishing speeches of the kind
he condemned, can we rely upon him for his support ¥ Because, if not,
then I submit that his argument is entirely worthless and is intended to
mislead the House in order to secure the rejection of the Government pre-

posals.

Once again my Honourable friend, the Leader of the Opposition, said
that the newspapers printed in the vernacular were doing the harm and
argued that the provisions of the Bill should be confined to the vernacular
Press. 1 am not a lawyer, Mr. President, but it would seem to me a some-
what curious proceeding to enact that a certain statement was a crime
in Hindustani, Bengali, Guzerati and Mahratti, but was not a crime if
made in English. This discrimination according to language would be
a novelty in our system of jurisprudence which I think this House should
be very slow to aceept.

Now, Sir, as regards the main motion, I think that the natural termi-
nation of the discussion to which we have listened would be the reference
of the Bill to a Select Committee. Whatever difficulties Honourable Mem-
bers opposite may have, I believe that the great. majority of them desire to
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do what is right in order to discourage the terrorist movement which they
know, as well as we do, is doing untold harm. The Ionourable the Leader
of the Opposition, however, raised certain difficulties. In the first place, I
think this is clear that the speakers on the other side have made their
attitude perfectly plain, and that it would be impossible for any one on
this side to charge them with inconsistency, if, having allowed the Bill to
go to a Select Committee, they were subsequently to say ‘‘ The amend-
ments made do not satisfy us and we must vote against the Bill >. They
protected the Opposition quite definitely and clearly. They have safeguard-
ed their position effectually on this point. But my Honourable friend, the
Leader of the Opposition, wanted something more. He will get a reply
from my colleague, the Home Member, in due course, but there is one thing
I want to say at once and it is this. If we invite the House to go into
Select Committee, we do not do so with the intention of raising petti-
fogging objections and points of order. We do not desire to raise technical
objections as regards amendments on the ground that they are contrary
to the spirit of the Bill. That is not the spirit with which we shall enter
the discussion and it is really the spirit that matters in a case of this
kind. Whether or not a particular amendment is contrary to the principle
of a Bill is always a matter for the decision of the Chair, but certainly it
is not the intention of Government. as I say, to go into Select Committee
with the idea of tripping up Honourable Members on the other side. 1 do,
therefore urge as strongly as I can that the important points which have
been raised in this debate—and I do not deny that they are important—
can with most advantage be discussed in Select Committee. When we take
into acecount the measure of underlying agreement there is on all sides,
any other termination to the debate would be a wrong termination. But
some of my Honourable friends opposite will say, ‘‘ Why not agree to cir-.
culation, why not wait for another three months ¥ Of course it would not
be three months, for the Assembly does not usually sit in December, and
I am afraid it would be the end of February before the Bill become law.
This is not a matter which has been taken up hastily, at short notice. The
evil which we seek to remedy has been working havoe in our midst during
the past months. If there are, as I claim that there are, good reasons for
legislating at all, then there are good reasons for legislating at once.
(Cries of * Hear, hear.’”’) T know that Honourable Members opposite do
appreciate the difficulties under which Government officers are carrying
on their work all over India ; but T wonder whether they quite realize how
great the strain must be, not at the headquarters station, but in the dis-
tricts, and especially in the Province of Bengal, I believe it would make
a very great difference not only to the feelings of these officers but to the
zea] and the earnestness which they put into their work and the manner
in which they ecarry out their duties if they could feel that they .ha_d' the
support not only of the Government behind them—for, after all, it is the
business of Government to support their officers—but had also the support
of the Central Indian Legislature. Sir, it is for this that I would appeal,
T helieve that the passage of the Bill would do more to hearten and
encourage our very deserving officers in the plains than almost anything

else (Loud applause).
The Assembly then adjourned till Eleven of the Clock on Tuesday, the
15th September, 1931.
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